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06 il. 200%3 Present: Hon'ble Sri K. V. Sachidanandan
- " Vice-Chairman.

sramg DA

Examination qualified officers now
working as Assistant Audit Officers in
Group B’ cadre. They are working in the
office of the Principal Accountant General
(Audit} Assam, Guwahati. Vide circular
dated 31.03.2006 the Respondents

O e i e

| formulated a scheme of separation of
¥ cadre of Group B’ officers in Civil Audit
:“{Oﬁices. The scheme has been fofmulated
“on the wrong premises of Dbasic
! office/ common/ combined  cadre.  The
_AApphcanfs have " heen  permanently
q\a]located to Assam cadre and they are not
llegally liable to be employed in other
.Qstates bv tour or deputahon Dr. J.L.

"Sarkar, learned Counsel for the Applicants
has also taken my attemtion to the
bnnexure - L dated 08.08.2006, which

teads as follows:

\"/ . Contd/-

The - Applicants are SOG

|).'\ q.
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*On permanent sllocation
to the offices of the Pr.
Accountant  General {Audit],
Assam, Guwahati office of the Pr.

Contd/f-

06.11.3006

Accountant  General {Audit],
Shillong and  offices of the
Accountant General {Audit},
Tripura, Agartala, Accountant
General {Audit), Manipur,
Imphal, Accountant  General
(Audit), Nagaland, Kohima,

officials will sever all links with

' the common cadre and will have

no connection with other cffices

. of the Pr..Accountant General/f

v : . Accountant Generéisl (Audit}”
_ Heard Dr. J.L.@ Sarkar learned
Counsel for the Applicants and Ms U.
Das, learned Addl. C.G.S.C. for the
Respondents. Learned Counsel for the
Resyondé&ts submitted that there is
no transfer order and -it is only
' apprehension of the Applicants.

Considering the issue involved

and also the view taken in the
identical matters, this Court is of the
view that the O.A. is to be admitted.
Admit.  Issue ~to  the

notice

Respondents.

ﬂf:z,_’%,gz@"’“"/? |
zegd A lP post
» Her R4
/amag 4o |
reeelve %W ‘

%
Post on 14.12.2006. Since this

Court passed interim order in the
identical matters directing the

Respondents not to disturb the

Applichnts therein, the same order will
\

alse bhe followed in case o

230 Do~ (087 199
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 Applicants also.

Vice-Chairman
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14012'2006 Ms.U.Das, learned AJddl «CeaG.S.,C. is&
m . granted further time to file reply Btaw
. tement. post on 15.1.2007, Interim ordexr
QL o % b shall continue tillv then. '
AWP Wra-o6¢ z (/
I
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‘ ’ Dale 273/2006 .
‘ | 15.1.07 post on 6.2.07 before the Division
' - Benche. -
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o WS pe 0 - 4
. | Vice=Chairman
Pg
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ey i ,g s lsofl . ~ - Statement Pogt the mater on2320/ Interim
» o , v -
Ctot - >4 mdm shall continue,

| ’Z P” ' d v qeny s . : Py .
,‘ ""’“.I.'i T 1 y’fj. I TY . ' tog o ) V
4%0? A ’ Vice-Chaitman
o Im

Via' g\l Y-k g 2302007 Ms Uouas learned AddlaCnG-S.Ci
No w0V Wit ) T | L
\h“ Q has suomitted that the written statemgnt
' has beer tiled to-day. The counsel tor the
applican: has got the copy off the same.
(;ZQ\,';{'O v Post tne ma.ter on 20.3.07:
vice~Chairman
2l . RO 1m
- ( - . .
'\Sls gm&m-mﬁ\u,u& v 20.3.07. Counsel tor the applicant wanted
s to file rejoinder. Let it be done.

Qe (WA, /L.Log? post the matter on 12.4.,07. Interim »
P4 }L Conten : order shall continue. z/ 1

Q)

. Member “ Vice-Chairman
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W s 15454074 Counsel for the applicant wanted ~
S. t’Wb’? L&em R(IDQ, " time te file rejoinder. Four wecks time

is granted to file rejoinder. post the’

9}_9 - ’ matter on 15.6.07. - l
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Vice=Chairman
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Counsel for the pamcs has subm-.t,hed ‘
that pleadmgs ‘are oompleted Post the
matter before -the mext available vaxsion 5
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A. No.273 of 2006
DATE OF DECISION: 07.01.2008

Gobmda Deka & Ors

T N ADDHCHH’C/S
Dr.J.L.Sarkar
................................................................. esasens AdV‘OC&te for the
' Applicant/s.
- Versus —

U.0.L & Ors h
............................................................. seesseeseeeneeRespondent/s
Ms. U.Das _ :
............................................ Teeeesesiiisiiiiiiisen, AdVOCate for- the

. Respondents
CORAM

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed }’,e{/No\/
to see the Judgment? '

2. .Whether to be referred to the Reporter or not? , %/NS/

3. Whether their Lordships wish to see the falr copy v
of the Judgment? : Yes/No

Vice—Chairman/Meﬁ@J/
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| CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.273 of 2006
Date of Order: This the 7% Day of January, 2005
HON’BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN
HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

Shri Govinda Deka

Shri Surya Kr. Bhagawati

Shri Binode Kr. Hazarika

Shri Madan Ch. Nath

Shri Lalit Gogoi

. Shri Nibaran Ch. Gogoi

Shri Subir Nath Mazumdar

Shri Nausad Ali Ahmed

. Smti Prativa Rani Das

10 Shri Saradindu Paul Applicants

‘°9°7~’°’S"!".°°5""‘

(All the applicants are working as Assistant Audit Officers, all
Group “B” Officers, in the Office of the Pnnmpal Accountant
General (Audit), Assam, Guwahan

By Advocates Dr.J.L.Sarkar, Mr.S.N.Tamuli
-Versus-
1. Union of India, Represented through Respondent No.2
2. The Comptroller & Auditor General of India,
10 Bahadur Shah Zafar Marg, .
New Delhi-110002

3. The Principal Accountant General (Audit), Meghalaya, etc.
Shillong-1

4. The Principal Accountant General(Audit), Assam,
Guwahati-29

5. The Accountant General (Audit), Nagaland; Kohima
6. The Accountant General {Audit), Tripura, 'A'gartala
7. The Accountant General (Audit), Manipur, Imphal

..... Respondents

By Ms. Usha Das, Addl.C.G.S.C.



ORDER (ORAL)

M.R.MOHANTY, V.C:

" Dr. J.L.Sarkar, learned counsel appeanng for the Applicants is

LM

present

2. - Ms. Usha Das, learned Addl Standing Counsel appeanng

- for the Respondents has placed on- record a copy of the Office order

No.Estt-1/Audit/42 dated 08.06.2007, and states thap all the

Applicants have already been allocated at Guwahati office of the

| Accountant General. A copy of this office order dated 8.6.2007 has

already been supplied to Dr]J.L. Sarkar, learned counsel appearmg for
the Applicants, in Court.
3. ‘ Smce it was the grievance of the Apphcants to be

allocated and posted at Guwahati, the grievance of the Applicants

have already been redressed during pendency of this case and, as |

such, there remains nothing to be adjudicated in this case.

\ b,” |
4, As such, this case )hereby, disposed of,

5. Send copies of this order to the Applicants and to the

- Respondents through their respective counsels and free dopies be also

supplied to the Advocates.

» M

(KHUSHIRAM) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER . VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
/M/' .~ GUWAHATI BENCH, GUWAHATY
h g?‘? -.‘T T
W B3aNo] 27 /2006

Shri Govinda Deka & Others
~-=VS --
Union Of India & Others.

SYNOPSIS

The applicants are SOG Examination qualified officers now working as

Assistant Audit Officers in Group ‘B’ cadre. They are working in the office of the
Principal Accountant General (Audit) Assam, Guwahati. They are senior officers
. in the cadre. There are other offices of Accountants General (Audit) in
Meghalaya, Manipur, Tripura and Nagaland states. Now they have been
permanently allocated to the office of the Principal Accountant General
(Audit) Assam, Guwahati.

By Circular No. 144-NGE (APP) 17-2004 dated 24/03/2006, No.Estt-
I/Audit/1-51/2005-06/394 dated 31/03/2006 and Circular No. Estt-I/Audit/1-
51/2005-06 dated 20/04/2006 the respondents have circulated a scheme of
separation of cadre of Group ‘B’ officers in Civil Audit offices. The scheme has
been formulated on the wrong premises of basic office/ common/combined cadre.
Moreover the scheme called for option and after receiving option brdught into the
play the concept of “required strength” substituting the “sanctioned strength”
in Para V of the scheme. The term “required strength” adds to vagueness of the
scheme. The scheme of separation of cadre is as such not just and fair and is
illegal. The applicants have been permanently allocated to Assam cadre. They are
not legally liable to be employed in other states by tour or deputation. In OA Nos.
© 224/2006 and 267/2006 on application against posting on tour/deputation this
Hon’ble Tribunal has been pleased to pass interim order dated 29/8/2006 and
11 1/2_006 not to disturb those applicants from present place of posting. The

present applicants pray for similar order.

Filed 'b\‘d. S.\N. "Yo%"{"qu'
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Shri Govinda Deka & Others
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Union Of India & Others.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

An application under Section 19 of the A. T Act, 1985

0.A No. 2&5 /2006

Shri Govinda Deka

Shri Surya Kr. Bhagawati
Shri Binode Kr. Hazarika
Shri Madan Ch. Nath

Shri Lalit Gogoi

Shri Nibaran Ch. Gogoi
Shri Subir Nath Mazumdar
Shri Nausad Ali Ahmed

A o R O S

Smti Prativa Rani Das *

 10. Shri Saradindu Paul

Flad by e apelicombs

Phvough SN R

3.1\.04

Advocate !

All the applicants are working as Assistant Audit Officers, all Group
‘B> Officers, in the Office of the Principal Accountant General
(Audit), Assam, Guwahati.

--Versus--

1. Union of India, Represented through Respondent No.2

2. The Comptroller & Auditor General of India,
10 Bahadur Shah Zafar Marg,
New Delhi — 110 002.

3. The Principal Accountant General (Audit), Meghalaya,
etc., Shillong-1.

4. The Principal Accountant General (Audit), Assam,
Guwahati - 29

5. The Accountant General (Audit), Nagaland, Kohima
6. The Accountant General (Audit), Tripura, Agartala
7. The Accountant General (Audit), Manipur, Imphal

-Respondents--

(rordls ek
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Particulars for which this application is made

The application is made against the separation of the so called common
cadre of Group ‘B’ Officers in the A & E and Civil Audit Offices in N.E Region
as stated by the respondents in Circular No.144-NGE (APP) 17 — 2004 dated

- 24.3.2006, and No.Estt-I/Audit/1-51/2005-06/394 dated 31.3.2006, and Circular

No.Estt-I/Audit/1-51/2005-06/22 dated 20.4.2006 and also for an order that they
shall be employed in office under Principal Accountant General (Audit), Assam

only as per O.0.No. Estt-I/Audit/ 134, dated 8.8.2006 (Annexure-M).

J
Jurisdiction

The applicants declare that the subject matter of the case is within the

jurisdiction of this Hon’ble Tribunal.

Limitation

Tile application is within the period of limitation prescribed by Section
21 of the A.T Act, 1985.
Facts of the Case

4.1  That the applicants are Citizens of India and as such are entitled to the
rights and priviledges guaranteed by the Constitution of India.

4.2  That the applicants are Group ‘B’ Officers Designated as Assistant
Audit Officer (for Short A.A.O.) posted in the Office of the Principal
Accountant General (Audit), Assam, Guwahati. They all have qualified
S.0.G Examination, which is basic requirement for Section Officer.
They have a common cause of action regarding a scheme of so called
separation of cadre of Group ‘B’ officers and as such pray for the
permission to file the Common application under Rule 5(4)(a) of the
C.A.T procedure Rules 1987.

43  That in the N.E region there are Audit Ofﬁ.ces under respective

Accountant General (Audit) for Assam, Nagaland, Manipur, Tripura, .

- and Meghalaya etc.

C@u’woaz‘% QRedeq
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The promotional avenue is as under: .

Clerk/Auditor

(on passing of S.0.G Examination)

Section Officers-20%
100%
Assistant Audit Officer (AAO)-SO"/j ,
Audit Officer (A0)-20% )
: 100%
Sr. Audit Officer (Sr.A.0.)-80%

It is stated that there have been causes for transfer and posting of _

personnel in the different cadres in the different offices of the states
mentioned above. For this the offices have used different terminologies
such as Common Cadre, Combined cadre, base office, etc. without
defining and coherently delineating the concept of the so called
Common Cadre, Combined Cadre and Base Office. Personlqel passing
S.0.G examination from a particular office are promoted as Section
Officer (for short S.0) without reference to seniority in the feeder cadre
i.e., Clerk/Auditor. Interse seniority of the feeder cadre officials for
promotion as S.O was not made. The term ‘Common Cadre’ or
‘Combined Cadre’ has therefore been vague concept. The office has
circulated a Transfer policy in 1996 which reflects some Wofking
arrangement together with D.O Letter dated .8.9.98 (Copy of the
Transfer policy of 1996 and letter dated 8.9.98 are enclosed as
Annexure ‘A’ and ‘B’ respectively).

That the respondents have circulated a scheme for so called separation
of cadres for Group ‘B’ officers without application of mind. The
scheme has been 1;ublished without first completing the basic
requirement of formation of distinct cadres. The corrected joint cadre
has not been published or circulated in these days of right to
information. Without knowledge of joint cadre, separation of cadre

remains to be more vague and opens rooms for arbitrariness and

OVOM‘veQR Vet

~
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4.6
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favoritism in the matter of transfer/promotion. Moreover, neither the

service associations nor the employees have been in any manner
associated in framing the so-called scheme of separation. The scheme of
the so-called separation of cadre as such does not satisfy the requirement
of administrative fairness, fair play and openness and is therefore
perverse and vitiated by arbitrariness. The scheme has not been
formulated in a scientific manner. _

That in terms of C & A G’s letter No. 144-NGE (App)/17-2004 dated
24.03-2006 communicated vide circular No. Estt.-1/Audit/1-51/2005-
06/394 dated 31-03-2006 of the O/o the Principal Accountant General

- (Audit), Assam, modalities for separation of common cadre of Group

‘B’ Officers in A & E and Civil Audit Offices in North Eastern (NE)
Region have been framed. As per the above circular, all Group ‘B’

Officers were to exercise option on or before 17-04-2006 positively for

‘ onward transmission to the Cadre Controlling Authority. Subsequently

the last date of exercising option were extended up to 26-04-2006 vide
Controlling  Authorities Circular No..Estt-I/Audit/1-51/2005-06/22
dated.20.4.2006 The option form was also revised suitably vide letter
ibid. , ' A

Copies of letter dated 31.3.2006, with letter dated 24.3.2006, and
20.4.2006 are enclosed as Annexure ‘C’ and ‘D’ respectively.

That after completion of the process of exercising option on 26.04.2006,
CAG’s office sent clarification vide CAG’s letter No. 221-NGE
(APP)/17-2004 dated 25-04-2006 regarding Para V of the policy of

separation of Group ‘B’ officers earlier circulated replacing the phrase

‘SANCTIONED STRENGTH’ by ‘REQUIRED STRENGTH’ and

clarifying that Sr.A.0/AO/AAOQ/SO would be treated as four (4)
separate cadres for the purpose of allocation and that ratio of 80:20 in
cadre of AAO/SO and Sr.A.O./A.O will be maintained in each office
while separating these cadres.

Copy of letter dated 25.4.2006 is enclosed as Annexure-E

(ouvels, Setq
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4.8

4.9

4.10

4.11

6

5

- That the clarification given vide CAG’s letter dated 25-04-2006

(received in the o/o the PAG, Audit, Assam on 26.04.2006) were
communicated to the General Secretary, Civil Audit Association
(AAOQ’s, SOs) vide letter no. Estt-I/Audit/1-51//06-07/498-499 dated 08-
05-2006. '

Copy of the letter dated 8.5.2006 is enclosed as Annexure-F

That previously options were exercised vide (i) Circular No.
Estt. —~1/Audit/1-01/03-04/275 dated 03-11-2003 as well as (ii) Circular
No. Estt. —1/Audit/1-51/03-04/101 dated. 06.07.2004.0ption exercised
vide Circular dated 3.11.2003 was subsequently cancelled.

Copy of the letter dated 6.7.2004 enclosed as Annexure-G

That as per clarification given in Para (ii) of CAG’s letter dated 25-04-

2006, an Officer who cannot be accommodated to the Office of his
choice as per his option exercised, he will be posted on deputation to
deficit offices and will remain under the cadre control of the Principal
Accountant General (Audit) Meghalaya Shillong till he is pérmanently
allocated to the office of his choice mentioned in the option form.

That after reorganization of NE Region into different States, Offices of
the Accountant General Manipur and Tripura were opened in 1967 in

Imphal and Agartala respectively and the office of the Accountant

* General Nagaland, Kohima was opened in 1973. Many office Staff of |

Office of the Accountant General Assam (undivided) which was actually
the mother office, had to bear the main brunt of forceful transfqr to those
newly created offices. All those thrée A.G. offices in Kohima, Imphal
and Agartala acquired the separate identity from their mother office i.e.
office of the Accountant General Assam, Meghalaya etc. Shillong w.e.f.
1975 in respect of establishment, budget provision and the recruitment
power. Since 1975 Accountant General, Nagaland, Manipur & Tripura
recruited their staff (Clerk, Auditor/Accountant) on their own sanctioned

strength and budget provision.

- That the applicants have been permanently allocated to Assam but even

then they have apprehension of being sent to other States under colour of

G@M‘WQA Delag
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4.14

g

6
temporary arrangement, tour etc. They have severed all connection
with other states as per the order of the respondents themselves.
That as per provision of Para 5.6.1 (i) of CAG’s MSO (Administrative)
vol-1 (3™ Edition), the office of the (i) Accountant General Tripura, (ii)
Accountant General Nagaland (iii) Accountant General, Manipur and
(iv) Accountant General Assam, Meghalaya etc. are having their own
Section Officers cadre, the so called common cadre system for the
purpose of running the deficit offices. Dearth of Group B officers in

some offices was met by transferring officers from other units. Officers

- transferred were said to be transferred from their own cadre i.e. base

office for 18 months to the office where there were dearth of officers,
called deficit office. However under the policy now circulated units are
made water tight for each state, and the applicants have been
permanently allocated to Assam to which State they belong, in the water
tight separation scheme. -

That the so-called combined cadre has been going on as an ad-hoc
measure. Under the so-called combined common cadre system, Officers
in the cadres of SO/AAO & AO/Sr. AO are transferred on tenure (18/12
months) basis to the deficit offices who are invariably repatriated to their
respective parent (base) offices. This system of repatriation goes to
prove that all the Group ‘B’ officers of the N.E. Region have been
having their own parent (base) offices. The CAG’s office has also
instructed vide letter No. 108-N.2/127-88 dated. 29-02-1990 that Section

Officers may be posted in the offices from which they passed the S.0.G.

Examination. As already stated the applicants have been allocated in
Assam and working in Assam.

Copy of the letter dated 29-02-1990 is enclosed as Annexure-H

That the Group B officers of the O/o the Pr. Accountant General (Audit)
Assam, have been made to exercise their option within 26-04-2006 as
per policy circulated which stipulated vide Para V that if the number of
optees for a particular office is less than the sanctioned strength of that
office all the optees shall be allocated to that office. The Group ‘B’
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Officers of Guwahati office exercised their option on the understanding
that the number of optees for Pr. Accountant General (Audit), Assam,
Guwahati would be within the sanctioned strength and therefore all of
them would be accommodated in their parent office. After the process of
exercise of option was completed on 26-04-2006, clarification issued by
the CAG’s office vide letter dated 25-04-2006 was communicated vide
letter dated 08-05-2006 to the Association. As per said clarification, the
word ‘sanctioned strength’ has been replaced by the word ‘Required
strength’. This action of reversal of a vital clause of the scheme made by
way of issue of clarification after exercise of option should have been
followed by further cancellation of the options so exercised making
them invalid. ‘

Para Il of the policy paper states that vacancies in combined
cadre may be proportionately distributed among all the concerned
offices and the existing staff may be allocated to various offices against
their required strength i.e. sanctioned strength minus vacancies
proportionately distributed in each cadre.

As per existing policy as reflected in various reports vacancies of
different cadres are determined with ref:erence to the sanctioned strength
In respective cadre i.e. vacancy is equal to sanctioned strength minus
main-in-position. The adoption of the new term ‘required strength’ is not
in conformity with the existing norms and is therefore without any basis.
Adoption of ‘required strength’ for the purpose of determining vacancies
in the offices under so called combined cadre system would lead to
incorrect position of vacancies in the offices, causing scope for
arbitrariness and favouritism.

If the total number of optees of a particular cadre for a particular

office is within the sanctioned strength of that cadre for that office,

declaring surplus with reference to required strength would be violative -

of the existing norm. As per Para IV of the policy paper if sufficient
volunteers are not available for posting on deputation basis to the deficit

offices the junior most person in excess of required strength in each

CGDM‘;@QK %e/(d%
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cadre shall be sent to deficit offices and no willingness will be

necessary for the purpose of deputation which is violative of existing
norms of deputation as willingness of the incumbent is a prerequisite to
be fulfilled. It is stated that the respondents have not issued any
memorandum of separation showing number of posts/ vacancies
according to their own scheme of separation nor has notified required
number of officers in the so called deficit offices.

That the respondents are working in utter confusion in the matter of

forming the cadres (so called common/ combined/ separate cadres) and

calling for option from the concerned officers through the scheme dated
24/03/06 circulated on 31/03/06 without canceling the earlier option
exercised vide Circular dated 06/07/2004. Being unaware as to how
these option exercised vide CAG’s Circular dated 24/03/2006 issued
under PAG’s Circular dated 31/03/2006 would be dealt with. CAG
further confused by canceling options exercised vide Circular dated
24/03/2006 without stating the fate of earlier options exercised vide
Circular dated 06/07/2004 and instructed to exercise option in revised
option form vide Circular dated 20/04/2006.

The applicants as disciplined officers had to submit the options.
Most unfortunately the respondents again were caught in their
administrative inexpediency‘ and 1ssued letter dated 8/5/2006 to Civil
Audit Associations, O/o the Pr. Accountant General (Audit), Assam

communicating some clarifications from CAG’s office. These

clarifications, instead of adding to clarity, made more complications in

the subject matter of cadre constitution. A new term called “required
strength” has been broﬁght into play in para V of the Scheme. The
earlier term ‘sanctioned strength’ has been substituted by ¢ required
strength’, which is alien in the context of service jurisprudence. After
this no fresh option was called for. This “required strength”
comprehends in disguise the power to exercise arbitrariness according to

the will of the office. The applicants have now been finally allocated to

Roumels  Qekg
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Assam under the new policy. They are not liable to be employed except

in Assam cadre.

That the General Secretary of the Civil Audit Association, AAOs/S.Os

(Civil) had submitted representation dated 25/4/2006 against the scheme
of separation but no reply has yet been received. It is stated that the said
Association is recognized under CCS (RSA) Rules, 1993.

Copy of the representation is enclosed as Annexure 1.

That OA Nos. 125/2006 and 146/2006, 197/2006, 204/2006, 224/2006
and 267/2006 have been pending before this Hon’ble Tribunal on the
similar matter including the circulars and scheme annexed in this
application. Interim orders have been passed in the said cases not to
disturb the application in those cases.

Copies of orders in OA No. 125/2006 and MP Nos. 59/2006, 52/2006,
55/2006 and 56/2006 in OA Nos. 143, 115, 125, 146/2006 dated
29/5/2006 and 21/7/2006 are enclosed in Anmexure J and K
respectively. '

That the Assistant Accounts Officers have also filed application (OA
No.115/06) which is also pending before this Hon’ble Tribunal and

interim orders not to disturb them have also been passed in those cases.

That the applicants have come to know that in the Accounts side

without making any policy in scientific manner some officers have been
ordered for transfer said to be under impugned policy.

That the applicants are employees of the Principal Accountant General

(Audit) Guwahati which is their base office. Even after permanent

allocation they have apprehension that they may be disturbed.

That under order no. Estt-I/Order No.58 and dated 8-8-2006 Principal
Accountant General (Audit), Shillong has circulated the list of Officers
allocated to different. State offices. The applicants have been
permanently allocated to the office of the Principal Accountant General
(Audit) Assam. Thereafter Principal Accountant General (Audit) Assam
Guwabhati, by office Order No. Estt-I/Audit/134 dated 8-8-2006 has

circulated the names of the applicants (in Annexure I) of the circular

| C@M‘V@QQ SSedze
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indicating permanent allocation to Assam. The applicants reiterate

that they belong to the'base office at Guwahati under the circulated
policy of cadre separation and they have been permanently allocated to
Assam. Moreover this circular dated 8-8-2006 brings the officers into
watertight compartments for each State. The applicant’s services shall
be utilized for Assam only.

Copies of the orders dated 08-08-2006 issued by PAG (Audit),

Shillong and PAG (Audit) Assam, Guwahati are enclosed as

Annexure L and M respectively.

That it ;zvould be seen from the list circulated by Principal Accountant
General (Audit) Shillong by order dated 8-8-2006 that officers allocated
to Guwahati have also been placed at the disposal of the Offices other
than PAG (Audit), Assam. The applicants reiterate that they are senior
officers in the cadre of A.A.O. and there is no scope of transfer out of
Assam. As already stated respondents havé been working with utter
confusion in the matter of base cadre /common cadre /separation of
cadre. Applicants have reasonable apprehension that they may be
victims and be scapegoats in the hazy administrative process explained
above. In the event of their transfer out of Assam Cadre in guise of tours
/temporary transfer out of Assam, they shall suffer irreparable loss both
financially and in the family fronts. It is stated that under the
circumstances explained above there shall not be any scope of transfer/
posting on tour of the applicants out of Assam or deputation/ so called
deputation also.

That Assistant Audit Officers who are junior to the applicants are
continuing in Guwahati office.

That the Hon’ble Tribunal has been pleased to pass orders in OA no.
204/2006 that the applicants in that case shall nbt be disturbed from
present place of posting. The applicants in OA 204/2006 are juniors to
the present applicants and stand in a better position having permanent
allocation in Assam with severance of all connection with other offices

in other states.

Rovnels Qe
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That some Assistant Audit Officers filed OA no. 224/2006
apprehending posting on tour/deputation in other State offices, in
circumstances similar to the applicants The applicants in that case were
also permanently allocated to Assam (Guwahati). The Hon’ble Tribunal
has been pleased to pass an interim order ndt to disturb them from their
present place of posting. ‘
Copies of the order dated 29-8-2006 in OA no. 224/2006 is enclosed

as Annexure-N.

Grounds and Legal Provisions

5.1

5.2

53

5.4

55

5.6

5.7

For that the applicants have been permanently allocated to Assam

- (Guwahati).

For that the applicants are senior officers postéd in Assam. They are
protected by old policy and also by new separated cadre, being
permanently allocated to Assam.

For that the concept of “required strength” is vague and abstract and
provides scope for arbitrariness in cadre constitution and arranging

person in position.

- For that under the scheme of separation of cadre as circulated, persons

said to be surplus shall be kept out of their allotted cadre which in other
words reverts to the concept of common cadre.
For that there has not been any formal common cadre/combined cadre

and the concept of ‘base office’ and common cadre cannot function

. together.

For that after exercising of option new concept of ‘required strength’
has been substituted in Para V of the scheme. This demonstrates whims

and arbitrariness. The entire scheme is perverse and violative of Articles

14 and 16 of the Constitution of India and also offending the principles ’

of administrative fair play.

For that the applicants cannot be employed out of Assam cadre.

Details of Remedies Exhausted:

There is no remedy under any rule and this Hon’ble Tribunal is the only

forum for redressal of the grievances. The Civil Audit Association,

C@M“NQQ;Q etrg
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AAQO’s/SO’s (Civil) has submitted a representation which is pendin, N
with respondents. ,
Matter not previously filed or pending before any other court.

The applicants declare that they have not filed any other Original Application in

any Tribunal or Court. The O.A. Nos. 125/2006,146/2006, 197/2006, 204/2006

and 224/2006 is on similar matter concerning the Group ‘B’ officers .of the

office of the Accountant General (Audit) Assam, Guwahati with the differeﬁce
thaithe applicants are senior to applicants in those cases and they have been
permanently allocated to Guwahati office.

Reliefs sought for: ‘

Under the facts and circumstances of the case, the applicants pray for
the following reliefs. |

8.1  The applicants shall not be transferred /en{ployed out of Assam.

8.2  The applicants shall not be employed in other offices from the office of
the Principal Accountant General (Audit), Assam, Guwahati — 781029
under tour/deputation, or quash th scheme of separation in Circulars
dated 24/3/2006, 3 1/3/2006 and 20/4/2006.

83 Any other relief or reliefs the Hon’ble Tribunal may be pleased to grant.
The above reliefs are prayed for on the grounds stated in Para-5 above.

Interim Relief prayed for: ‘ |
During the pendency of this application the applicants pray for the

following interim order:

The applicants shall not be employed, transferred/disturb;ed from their
present place of posting at Guwahati where they are permanently allocated, by
tour or deputation. ‘ '

The above reliefs are sought for on the grounds étated in Para 5 above.

This application has been filed through Advocate.

Particulars of the Postal Order.

~ (1) IPO No. - R H13IB5ATITD
(2) Date of Issue T 1.1 .06

_ (3) Issued From T GV, PO .
(4) Payable at ~ & PO uwsahoh

Enclosures as stated in the index.

C—@Mw - efee
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VERIFICATION

I, Shri Govinda Deka, son of Shri Lakshmi Ram Deka, aged about 57
years working as Assistant Audit Officer in the office of the Principal
Accountant General (Audit) Assam, Guwahati do hereby verify that the
statements made in paragraphs 1, 4, 6 to 12 are true to my knowledge and those
made in paragraphs 2, 3, and 5 are true to my knowledge as per legal advice. 1
am the applicant No. 1 and have been authorized by other petitioners to sign

this verification on their behalf, which I do accor&ingly. I'have not suppressed

~ any material facts.

Guwahati ' | | O,a \A\—@Q/‘L Qelre

Date 1S+ Nav -R00§ | Signature
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OFFICE OF THE
ACCOUNTANT GENLERAL é/] SE ,, ASSAM

POLICY FOIR TRANSTER / POSTING OF COMMON CADRE OFFICLES IN THE
NORTH EASTERN REGION. | |

As per Headquarter office letier no. 103/ N2/ 127-88 dated 23-02-90 as fo:r as possible the Section
Officers Grade, Examination passed staff o' Accounts und Entitiement oll‘ccs in N, E. Region on their
j-romotion to Bection Offfgers are to be posted in the olfices from: wlmh 1Imy passed the above
examination. 3’ '

1 As per L n(luuml(.r ()H}c l(.ucr no 1351-NGELAPP/ 94-95 dinted, bl- IO 96 the AAOs/ AOs/ Sr
/\()1 s Lo be posted to th‘.‘ullu.u of their choiee . pc s powl le . r however, it is not possible to
post them to the olfice of ticigehoice t ' '

period. § ' %

” .
K

3. The tenure ofpostlng in,{he outstaticn deficii. olhqu for the first and sccond time for SOs / AAOs
is 18 months as, per ag,rccmuu held on i 04 1974 l)u\\u.u lI\L /\\\ocm\mn and the Accountant
General, -

4. On review (hc aloresaid.policy, itis Tuither d('cid,éd ﬂml the tenure of posting I'or AAQOS/IAQOs5 in the

outstation offices for the second time and wbove wiil be one year subject to the condition that the
. . N . ey 2 . ' . e

officers can avail of regular feave of 30( “thirty ) diays.only. Leave availed in Exeess of 50 (Thirty)

days will be added to the tenure of 12 menths. '

5. The Common cadre officers who have nevér served at outstation oflices may be transferred subject

of course to the item (2) above, first from the botom af the seniority list ol that olfice.

6. The officers who have never served at outstation offices in their respeetive cadres “after being

posted back to their base offices have remained in their base oflice for the longest period may be

sclected fust in order of station seniority Tor pmlm'- !u oulstation in arder-to llulllm_ smooth
tepatriation of their colleagues. ‘ ‘ :

st

7. When bateh of oflicer in a p.nllwl.u cadre tejoing thea bive otige on the same d.lf\’ u;mplumb I
)"' time transfer, the junior most officer from such I»m W v he talen up tor 27/ 3 eansfer

any..
8., The officers who are due o retive within hwo years miy be exempted from the aloresaid
transferred Habilities.
Y. Posting of a particular Common Cadre otficer 1o an oststation nlluu iy bo kept in abeyanee in
case af unlmuau\ incidefis like sudden o cident, dum ol a Luanily members, illness or urgent
ddnnmsu.nm_ reisuns. ! v

[Authority: AG.s orders df\ul 2-03-2000 4 pd ‘n md P/ 3¢ ol ile no. l)’\(.</\)/( on-C/Ghy/Policy

s
:
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G Sr. AOs/AOs/INAOs/S.0s (o their

AL ' v CONFIDENTIAL -
oo D.O.NoeDAGAYCon-C/ ‘
Dated Guwahati, September 08,1998.
Dear,

Ceee " I would like w diaw your altention 1o e issue of tmely 1c|)sxh'iatjon of

parent offices afler completion of their tenure of

18 months/12 months. As you are awate, hom- the level of Scetion Oflicers onwards,
there js & common cadre for Uansler and posting.

To streamline the whole process us well as' o rcnove

‘ inconsistericies [ proposc to adopt the follow

; : Common Cadre officers in the North Eastern Regio

1 . R OR © The oflicinls

any pereeived
ing policy for transfer/posting of
n:

passing $.0.G. Examination in N.E, Region will be
posted in the oflices from which they passed the said Examination, as far as possible,

@ . The tenure of posting in the outstation deficit offices for the first and

. sccgng ufnc for 5.0s/AAOs will remain 18 months as per existing policy. Y
(3)"?;%7',' T The tenure of posting: for Sr. AOs/A.Os in the outstation offices for

- the second time.and.above will. bc;q,xﬁmg_ yeor subject 1o the condition that the officer

iwill vevail.of.regularleave of<30:ays on'leave, Leave avail in excess of 30 days will

.bg.hg;tligigd,«tqﬁ)e tenure of 12 months, 44 o2t -

{70300 (@) 505 Y The common cadre officers wh

o have already served at outstation
*- offices may. be transferred first from the

bottom of ‘the seniority list of that office on

, “Jxthe time presently in vogue, S IR v .
! 5 (8) i 0¥ The officers who have alrendy served once ‘at outstation offices in their
respective. cadre and afler being posted back (o their base offices have remained in
' o their base office for the longest period may be picked up first in order of senionty for
posting to oulstation offices in onder to ficilitate smooth repatriation ol their
' L collengucs. - . ;

. ©) Wien a bateh of officers m a particular cadre rejoins their base ollice
' on the same day afler completim 1 72" tinie tanster, the Junior mast ollicer from
suchin bateh niy be picked up for 23" e tnnster, ilany,

A {7) Oflicers who are duc._to retire within two years may be excrpled rom
. . the aforesaid transfer liabilitics.

8) Pgsling,_ of a particular common cadre, “olficer to nn outstation oltice
may be kept in‘av 1n case ol unforeseen incendinee like sudden nceident, demise
of family members, serious-illness or for urgent adpinistrtive reason.

\

I would request you to kindly convey to us your comments if any, on
the above modalities of transle/posting of common cadre officers at your carlicst so
that o workable policy can be framed at thes end, D

te

oL Yous sincerely,
| X : o Sd/- -
f 1. Shri Sword Vashum, o P '
5 Accountant General (A&T),
Meghalaya, Mizoram, elc,, .
Shillong, . v
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OFFICE OF TILE PRANCIPAL AC Y TUANY GENERAL (A
- . MAIDAMGAON, BEi. . ULA, UWAUATL2D.

Circulur No. Ef,ll.I/AudlUi-S1/2005-06/3‘)4‘ Dated: 31.03.2000 | L l |
; L CIRCULAR ~

Subject: Sapamtioni'i)f Common Cudre-of Group B ufficers in the Civit Audie. to
Offices in Noxth Last legion. ; L .|

. - V! ) oL o (ERE]
Conscqucnt -upon Headquadtr's Office decision to scparato the common ., oo i d f-
cadre.of Group ‘13" ofticers in the Civil Audit oflices in Nowidr East Region, the Principal votije 707 -
Accountant General (Audit), Mcephalaya cle. Shillpng being the Cadre. Coutrolling, o CoW

Authority has invited fresh oi)liu% in the }ﬁ‘f’?‘c‘mw “Lorf o optien” from all the Group g
93" ofticers of this oflice (exceplCommercia Officern). o
. o : -
In view of above, all the incumbents in Grovp 13 i)osm (from. Scepion o
Officer to Sr. Audit Officer excepl Commereial Olficers) of this office bom on common
cadre arc hereby requesied to exercise their option and submit lo Lstt-1 Seclion on or :
before 17.04.2006 positively for onward fransmission 1o Cadre Controlling Authority. )
In this conneclicn, (h Ton . ing cocuments on the subjtct o onclosod
for infutmaton and necessary guida ai - cone o aoflicers: - ' '
Enclo: |
/. Leter No. st didudit/ 1220000, a8 clated 27032000 of Prodecowntant
C o General (Audit), Meghalaya, coz, YR ARONS o ‘
2.1 . C&AG's letter No. JA4-NGLEAR) 72004 duted 2:1.13.2006. ‘
3. FORM OF QPTION. . ' _ ) i
4. . Dolicy for Separation of Comuion Cadre of-Group 13" afficers:in the A&E and
Civil Audit Qfficers in Nt Kegnon. '
J. Copy of Sanction Strength of Gr. 117 Qllicers ey i, 2rent Awdit Offices in N.E,
“Region. ' ' '
Antlrorisy: Pre peconntant General's orders duted 31-03-3006. :
Sdis SRR ' o
, v, sccountant General (A&W) R '
Memo No. EstCUAudiVI-S 1200806/ 3T, o ovde Dated; 31.03.2006 ° %
Copy forwarded fur lnformationtnnd nectdsary actiob tef P
‘ - ~ They are i reguested 1o hring tho contents of the
1. The D.A.G. (ALW) cirewiar, 1o the Notiee ¢ all Group ‘B’ Oflicers
leployed in ficki duy vith the instrugtion 10" collect
2. The DAG. (HC & CA e “Oplion Form™ pere. wily and submit the same
. S witt 1 afated date o {is1l.] Scetion. ' .
3. The Seerctuy 10 the o acee, it ©onc (ANt Assam’ ’
4. All raneh Offisers o o ;
- AL Clioup 2t ofiees (LQn. 0 mexeept C:f'l)!!.'OL][AiC(:I‘) _ i )
6. Alisection : " I l .
1. Ail Notico Board _ ’V\}\I> i O B
- | VILVHIARE
‘-.\\:‘
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zfaW&*W’*“) /‘/ OFFICE QU THE PRACCOUNTAM T CENERAL (AUDTT) MEGHALAYA,

i ' ARUNACHAT, PRADUSTUAND MIZORAN, SIULLONCG 29300,
; / No: st UARAIV12-3 1200506500 Dated: 27-03-2006
4 I

f / 1, ‘The Pr.Accountant General (Audiv),

. Assam, Muldamynon,

- / ' e Uultula, Guwnhull 19.

N it . Ve ERE
“.. 2. The Accountunt General (Amlll),

2 lxlpuu ‘Agnetaln, .

; 3. "Tho Accouutant Cmcl nl (Audit),

¥ Nognland, Kolilma,

‘ A Yt Accouitunt (.umul (z\mllt), e . !

: Mmllpur, lmphnl. . 3 ’

bul)jut t Scp‘:\rn((un of Commaen cadre of Geoup 'B* Ollicers,

", Sir,
TR O R ,
ol K As ducch d, a copy of ll(. Wguanter fetler: No JA-NGE(App)/17-2004
(l:l!cd 24" Narch 2006 regarding separation of common cadie af Group *B* Olficers in
" B
S e vl endenues i forwavded for yuut inlotmaling sd necesanry action,
. .
Aw dirveted by Desdguanen offive fresh optivin in the eoclorad Tonmat from all the
Group 1" Ofticers of your oflico may please e obtaned and tonscanded 1o this Office o
or before the 20% Aptil 2006 for fnther neceuy actiony, .
Pl Yo Laithiully,
e Lnclo: A above,
P -
v Sr.Depaty Accomtnut Geneval(Alan)
A
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Cead : ! . R . . . o
S / ) . ) . ) . vy gL . K 1 t
: _ / P ) /\'IL"\’\." ww G ,'Co'ﬂ“"\b:gn ArAnAa N L . e . @ :
- - e // = H . . '
. .»..l"~ o ™ 4 y . ) ‘ - C'/ %) "‘ - L. ) ) . .
.+, Mgy R 7', (ATVICE OF THi COMPTROLLIN & AUDETOR GENERAL ON 1N A,
AN MAUADURSIAL ZA1AR ARG NI DISLE-110 007,
No: L44-NGEApp)17-2004 5 Dated: 24.03.200¢ S
S PeAceountn Guesredag (Audiyy, . o - !
' Meghalaya, ele, : ' ’ : o l
P Shillong, o - S ' | ;
S o v b
L . : : ) ’ | :
J i Sub:- Sepnration of comumon cadpe oL Grong ' 13 Otficers in e ASI nng © -+ ' ! :
l} L Civll Audit Ottices iy, North jeast Repion, ., ‘ ' f s
1‘ ! » . ',.. i :..,}gn | . ’ . :
Sir, L e | | : i
: '( T | ".. o ) ' ’
Fam o forward hicrewith the policy for yeparation of common cadic of '
| ? Group ‘I3’ oflicery in o ASE and Civil Audit offjces in North 1ag Repion alongwitly a ‘
ik Tormat of oplion form, 1 iy requested that fiesh opaong. iy be obtained from all the :
: existing Group 13 olficers belunging (0 comnion cades under your cadee contggl for . e

pemmanent tansler {o the Cjvil Audit oflices - Maggh Finst Ri:giuu intimating thew the

cadee steength of cach ollice and they Ry be70«“005\14&{ty‘.}-‘m:(mccmcd ollices on the . E '

basis of (heir 5cnion'(y~cm1;-opﬁous excretsed by them ay

el nstruction contained n
P 3 ol the policy.

i 2. : The junior officery jyy cach cadre who are not likely to be accommodated
i the concerned ollices as per oplions cxerciged by the

m may be posted on deputation
basiy to e deficit oflices

a8 per inslrucliony conl

ained in para 4 of e policy. - F
- '3, The action taken report should hé sent fo us by 15-05-2006. We htend to
I : . ' i ' i
: have the sepacated cadrey iy place as on O1-06-2605,.
S ) Caveal in the appropuate courty of judicatue ey be Siled in consultation '
; o . . )
: with your standing coungely, ;r
: . s
! - S Yours faith(ully,
H . , N K -
N . 4 ertg
& ] .
: ! . - . ,:
: LEnclo: Ay abowe, N 1.
, S/ ;
i‘f ‘ (Mauish Kuinar)
Awsistant. Compivoller and
Addilor General (N)
H .
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Puolicy for separation of common cadre of Group ‘B’ officers
in the A&K and Civil Andit Offices in N.E. Region,

I One time option for allocation 1o a padicwlar office may be called {or fiom the,
existing Group ‘B’ officers belonging to common cadre by the present cadrc
controlling authoritics i.c. PAG (Audit) Mcghalaya cte., Shillong and AG
(A&E) Assamy, Guwabali. The optees shall be required to indicate (heir
preference, :

1 Vacancics i combined cadre may be proportionately distribusted among, all (e
concerned oflices and (lie existing staff may be allocated to vatous oflices
against  the  required strength i.c.  sanctioncd strength  minus  vacancics
proportionately distribuled in cach cadre,

ur Permancat posting, of Group ‘B’ oflicers of common cadre agadnst the requived
- strength of various Civil ABdiVASE oflices shall be made by the respeclive
cadre controfiing authoritics strictly on the basis of the seniotity of the oflicers,
who have exerciged theic option for allocation to such oflices, irrcspective of
their base oflice. : '

v I the nuwmber of optocs for a paticular office is more than the required strengih
of that office, the cxcess persons in each cadre (SAO/AO/AAQISO), who can
not .bo accommodated. in- tho oflice of (heir preforence against (he requitred
strength of that office as per their seniority, shall be posted on deputation basig
to the oflfice viz. deficit oflices. "If sullicient volunteers are not available for
such posting on deputation bagis, the junior most: pemons in cxcess of required
strenpih in cach cadre shall be sent to deficit office on deputation basis.  No
willingniess shafl be necessary for this purpose but deputation allowance shall b
payaile. However, they may be asked to give their preference for such poating
mentioning the names of deficit offices and as. far ay pogsible they may be
podted to such defisitollicey on the basis of their seoiorily and prelerence piven
Gyt for this prapose. These persona shall be nouted 1o the oflice of their
cheice o e basis of ticie scutority on availability of subscauent vacangciog
2painat the required steength in such offices. The surplus oplees shall also form

- part of the cadre of their office for which eplion was exercised by then.

v If the number of optecy for 4 paiieuiar offies is foss than the sanctioned shongth
of that office all the oplees shall be allocated (o that office. “I'he remaining,
vacancies shall be filled up by deputation of supiug oplees as por guidelines
laid down al 1V zbove. e vacancics avising due 1o repattiation of (he
deputationists to the offies of their choice will he filled up by the concerned
offices as per provisions contained in the Recruitn.ng Rules for the concergd
posts. ‘ ~

Vi The promotions 1o Group ‘B? posts afler e separziion of cadsc shall be made
by the concermned offices from amongst fhe cligible officers of ‘their office.
Howcever, in arphus offices no furthor promotion will be made il Al (e
swrples oplecs posted to deficit olfices on depwiation hasis are accommydated in
ihese offices. :

VU

Ditest teonitment will b dons i oo o e only pgaiest the requisition .

X

Mrcady placed/io be olaced o S Seloction Cooirisyion,
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FORM O Opr1oN

In the cvent of scparation

(Sr. AO/AO/AAO/SO)

of existing  common
of lhc civil - Audit oflices of

the lndin}l Audit
Depastment lowlcd in Ulc North £ '

& Accounts
sant, | Slni/Sinl./fvls.

R R T T TN

e working in (e Office of the .

Ceviii, eveessy QY

R R R RS TR Slesaraes

P90 revrenagy, L cireas

oplwn 50 cxercised ghall be final ang 10 furthe
: allowul in

(dwlumllon) knowing fully that the
r change in the above option shall be
any case, do hereby opt to e Im.xlly

.l“()t..llcd o the following office(s) in
order of preference:-

t ' A- , Wt !
‘ ' 5' FETRTII L
1 Office of the ........ | i 1"1,:'47 e e e,
b3
2. Ofliccofthe........ . b TSR
3 Oﬂzcooflhc. .............
4 Oﬂiccofthc ................... PO PTTUTR B
5 Officcof the ................ ............
6 Office of the ... e ereeerea PO
7 Oflicc of the ........... T
Daie ... Namc .................................
Station: ............... Dcmg,nahon ...... e .
O/olhc..v........... ........... N
mel()ycc No. e,
.
I,
« 3 beppy
| !
: -

’ N -
R Cf_\)J;-‘m':.

LS.

cadre  for Group ‘B' posts of

S5

.

“ (B
o
3
-
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7 Ail Naotise 130 _ . «r. Audit OFficts (,'\dmn.)
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- OFVICE OF TUE PRINCIPAL ACCOUNTANT GE
o MAIDAMGAON, BELTOLA, GUWATIATI-29.

INERAL (AUDIT), ASSAM,

Circulae Na, l’:.\ll.l/,'\ll(iil/f~Sl/2(ll)5-(l(n’,:‘ 9. Duted: Qo tr-0G

CCIECULAR

Subject: Separation of Common Cadre

of Group '13"()jﬁcur.s' in the Civil Audig
Offices in North It Region, '

c o pactial modilication of this'Oflice Circular No, Est/Audiv1-51/2005-
U0/394 dated 31-03-2006 and in view ol’! lcildquurlcr's clarification und Revised “Option
Form™ forwarded by the Principal 4 ceouptuntyGieneral (Audit) Meghalaya, cle., Shillong
under letier No.l';'sllfIfAtxclil/l2-7;(‘&2?)()%—06/5 FLOde19-04-2006, the  last - date for

excrcising options on the subject ciled* above in the revised “Option Form® is extended
upto 28-04-20006. 4 - '

All the Group “B* Ollicers (from St.A.0.
are hcrcl)yvrcqlicslcd to furnish th
FORM™ to Estt-1 Scetion on or belore 26-0
Shitlong Office within the stipulated date

5.0, exeepl Commercial
Olticers) ¢ fresh options in the revised “OPTION
4-20006 positively for onward submission to
¢, 28-04-2000.

: The previotlis option exereise
Lt/ AUdiv1-51/2005-06/394 dated 31-03-2006 may be treated as cancelled,
tn this connection. (e [oHowing documents on the subject are enclosed -

tor information and neeessary action -
/. C&ad s letter No, TO1-NGE Py SL2004 dated ] L2000,
! Revised "1 ORNM OF QTN

Fhis fasucs with the approval of Prineipal Accountant General,

’h\»&&l[‘.‘ 1(\ (\\b(»

' l)cpu_(y Accountah General (A& W)

20 226

necessary action (o ;-

NMemo No. l':slt.l//\.urlii/!-51/2(}()5-()(:/,3 “Dated: 20- l(' 0 (s
Copy forwarded for information nn '

3

Ty They e requcited o

BRI , bring the contents of (e
I The DAL, (A&LWV) \:il(‘:'iflg:lri M the TNatice of all Group 1y Mlicers
: f C -deployed in Beld duty with the instructon to collect
20 The DALG, (IC& ('.'./\)flhc “Oplion Form® ju:,l.':mmll_\-'.unu.l submit (e same
- : =2 wathin the stipuliied date o 1t Section,
3 The Seeretary o the Pr. Accountant General (A udin), Assanm
4 AN Branch Officers ' ‘
5. AN Group B Otficers CR.O8 L 310 A Oz exeept Con, Ollicer)
0. AT Section ' :
i Al Natice Boarnd

Nt (i S

. ':'_ /y " g7 - O ,.47,’\,'/,?./ ’)VJ],j/ﬁ: . ‘ ‘
//22/;/// e G{/Q-? .( g ' Sr. Audit Offictr (Admu.)

; o
. > 5
ABes fo L é‘/

&
NN K

d incompliance ol this office Cireular No.
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I he Aacountant General HAY XA ; {
ASHSRIL,

Guwaehaty -- 783 02Y.

Subject: Sepatatien of Group ‘1) cafres in AR atfices of N Hepion.
Sir, ! -
. ‘ ’ l
[ am to refer to your D.0. letter No. AG/Sep/Group '13°/2006/02 dated
07:04.20C6 ve the subject mentoned above aad to furnisl. below the cladification sought ' .
{oc thereini- ’ o l .
u) The actual sanctioncd sticngth ot Group N officees for tho newly created ‘ . '("

ey

offices of Mizorain nod Acuascbal Poudesh is being inumated by BRS wing
of s office srpryntely. No ndditional poatis Yeing, ereated for the peesent.

(ii) Sc.AO, AQIANQ and §.0. will be treated fonr sepatate eolres and ratio of
§0.20 in S5r.A.O/AO aid AAQISO will be maintsined while scparating
these cadics, '

: (i) A copyof revised option {onn s cacloscd. v ,
(iv)  Ancfhoer who has given prefeepce foc mnbce than ont oflice [or permanenit

ahocation will e cousidered fot peymaucnt allocation ax per Lis pensorily
and gpliou everciged by fue L be canpot be accoranodated o the oflica
uentioned nt- SL No. U of We opticu form be will be considered’ for
pennancat allocation 10 the ofticn mentioned at $1. No. 2 und so ou. M
however he cannot Le accominudated W eny of tho shove afficetns pos his
scmuonty hie will be posted oa Joputation 10 e dudicit offiee(s) D e In
. fiaally alloented 1o any of e offieesnentioned in the optivn. K
() L W alresdy Leco mwde clear o the policy for separation of cadres that
final sllocatiou of Group IV’ offices belonging 10 comuon owlra shin]l be
made strictly au the Uasis of their scoiarity - ume-aptian cxcrcized by them
irtespective af their Lase ullice. ’

Yo faithiully,

\
Qy - ~
(I f\mbs();wmum)
Asait. Compuoller &

Aaditor Oenersl (V)

, \ 4

- ‘l
. -‘ AR . H
Ho 191 MGE(AppYIT 200 I ared 11:04-2006

Aoann, Ciwnliadi 1.0, etter Anted
Shitlong Lo mfGrmation.

Uy

(L nan Lalevanan)

Asstt C(J'm;mollcr &

\ Auditar Genenl (N)
r

“?;_,«a"L

. Copy nlongwim paopy of the AGIA Sit)
(7 04-7006 is forwasded ) the PAGIAWLL). Mephnlpya cte

. e asmanse (VML)

o e ———— e
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) Centrmet— ~t

FORM OF OPTION _' &
. ; & ;
~ | o\ i
In the cvent of sqmmlwu ol L\IS[IHL_., common cadre for Group ‘B' posts ol ' LoE
(Sr. /\O//\O//\/\O/SO) of the civil Audit ollices ol the Indian Audit & Accounty
A - Department located in the Nocth Jas(, 1 SIS, o
e . e, o Working in the Office of the ............ JXTETTRRPPPPR SR
e US oot (designation), knowing (ully (he
opliou so exercised shull be final and no furtlier change o the option shall be allowed in S
Loany case, do hcuby opt to be linally allocaled lo \lu, lollowmg, office(s) in order of
© prelerence:- \ \j ' ,hm iﬂe "“‘
' N "’. \
[ Olfice ulllm .....
2. Office ol the R TR
AY
.......................................................... and so on
\xpnalluc .................................
Dide o Nawme o
Sltion: oo Designition.....o
Qlothe o |
! Employee No. oo .
+ v
{
, |
5 Frewd i _
i e
OrAudit Officty (A’dnnh)
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Subject;:

Sir, -

49/2006-(]7/80 dated 12.04-2006
below the olarification sought for therein: -

0)
(in

Lo
/L,*s

- PAG {Audiy, Meghalpyn, Shillong and postod pn

(i) -

(iv)
v).

(vi)

- Mizotn and Awunacanal Pradesh §

(vii)

o o

. 777‘

5

Pt

I-NGE(App. V173004 .

WD PR g T wigfe

. OFFICE OF THE CoMpTR

OLLER

Aannalu i" ' A . L. B ’ ./"

v S«‘:;.)nrhtlon‘ofG:oup ‘B’

i,

AN

a0 (\(ww (;, AND AUDITOR GENERAL OF INDIA
XN V- ' ) '

1o ’ e
N ¢ NG

Uata ' . Qg"otf'_l'oo()

Tho Accountan Generul (/:\udil), . -
Tepura, , .

cadres in oflices of the N.E. region,

.

ot . . : ¢ : :
Lam dlrectod 10 invite A relerence 10 your oftice letier No, Esti(Au)/)-
on Uie above nentloned subjeet ahd to furnich

In first line of para V of the policy for scparation of Group *B' cadro

the word “sanctioned swength™ may bo read as “required stengih”,
An officer, wha hag given pref

penuanent allocation, wil be

Per Lis seniority and’ option cxercisod by him, If he' eon not Lo
accommudated 1o the offee of his first cholee ho wil] b considered for
permanent altocatlon 1o the office mentioned t S1, No..2 and so on. If
bowover he'can not bo accomrnodated to anv of tho tieso bfflcos m pex
hls sentorlty and uption he will remadn under the ca

lon ng

dofleit office(s), tll he jy permanently ‘allocated 1o
iérafoned In tho option rypai

concerned uffice (s).. )
Once the ofticer iy petmanently alloented ta the office of his {irst or

Subsequemt choice in the aplon form, such Wlocation Is finul and no-
further o anga v 111 he allowed, o

1 .
As no l\;:\l&;x promution will be made g surplus offices tiil al) surplug/

optees pastedd o0 deputation 1o doficlt offices are acconunodated, tic-
' icen will accommodate thoir swplus optocy

against subsequent vacancicy, : o

St.A.O, AO, AAO wd SO will be reated four separnte cadres for (he

Pupase of wllucation wnd the intioa of 80:20 in St.AO/AO and

AAQISO - will Lo imaintained in eagl olfice while separating those

cndecs, o ‘ '

The sauctioned sienpih .md I

for the newly created otfices of
s being intimatey by BRS wing of -
this oflice. Ne, additiongl post la_'boing.c’mn.lq[ for tho prosent.

The oflicers who are presautly '

1

. i ’ \ ~
: , -
e L ) ik - Tov0r -
10, wiugaane oy el s faailyy /

10, Dihisouy Shti Zalar Mig, Now ol 11000

t
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<W\~\v\w
(viii). Tho sanclioned streugth mminus cxinting vncmc:bs pmportlonalcly
satributed In enoh cadrois the requlred strength for tho urposo qf
»cpamlon of cadro, No nddmm\ol post is bciug created for tl‘L pmmnx
R " Yours faithfully,
: rSd/-
( ASHUTOSH JOSHI )

Assistant Comptrollor and
Auditor Generol (M)

Dated 24.04.2000
Copy along with a copy of ‘the AQ(AudIL), Trlpura, Agartala lelier duted

y 12.4.2006 is forwardod for information and nocessary action to:

(o

v

4,

. 5.

Ty !

The Pr.AG (Audit), Meghalaya, Shillong-793 001
Tho AG(A&E), Assam, Guwahatl- 781 029

Tho AG(Audit), Assam, (‘uwahn(l Y81 029 with referenco to serinl Na.10 of
tha AG’s lcttor dated 12.4.06.

Dircctor (Dlroct Taxes) ut Hcadqumtu with refcrence to sorinl No, 10 of the
AG's Jotter dyted 12.4.06.

Diroctor (lnd“cc F'axos) ul%ﬂmnﬁ‘%ﬁ%ﬂucuuc to sc:lul Mo.10 &L tha

AU's letter dagod 2.4.006,

.' . ] . “ i ) ’ ..

(ASHUIOSI| JOSHI)

Asaslrtont Corgpbpliorand

Audltor Qenoeral (N)

.u(.l #r‘f& b”

1 ,m?‘i t?

’
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e e mecamas on
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/ FICE OF THE PRINCIPAL ACCOUNTANT G ENERAL (AUDIT),
ASSAM MAIL)AMGAON BELTOLA GUWAHATI 29

TSI

MNo. Lstt/Au/l 51/06- 07/4)8 499 Dated:8" May ‘2006

To, .
The General Sccretary,

\/é)vil Audit Association, AAOs/SOs /
Civil Audit Associalion Group ‘C’' & ‘D', _
O/o the Pro AG. (Audit}, Assam, Guwahati-29.

Sub: Scparation ¢f common cadre of Group ‘B, 'C' & ‘D’ stall in
the Civil Audit Offices in NLE. Region. '

PAREN *

Lam o forward Licrewith’ Hmclqualu letter no. 1722/BRS/15-
2006 did 27w April 2006 along with redistributed  sanctioned
strength and PP between  ollice of the  ALGL (Au)
MCbquldy(l//\llllld(_hdl Prade: >h/'\/11/<)mm and IHeadguater’s letter ne
221-NGIEE(APP)/ 17-2004 did. 250 I\])lll 2006 lr‘garclmg Clclll(lt,dtl()ll\
sought for on the subject cited abave for your information.

This issues with the <1ppwv<\l ol Pr mupal Accountant Cx( neral.

“m O | ‘ | Yours faitl;fully,

o

Senior Auvdit Officer (Admn.)
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OFFICE OF fHE COMPTROLLER -

AND AUDITOR GENERAL OF INDIA ;
s .
{inlo

The L. Accoumtznt Generl (Awlin),
Mzghaleya, . .
Shillung..s

\ul,,ml Seprtation of common cndie ol (umup 13 ptliceis iy {I'? ¢ ivil Andiollices in
Monh Boast thegion, - 2 g "V"F'\ AT a" ’
1 ¥ i
. ’ e | .
Sit

I divected to mvite relurence (o yuur olfive tetter no fa-UAwdit/ 1

- H172006-200103 dated 28.3.06 on the sbove cited - it The new sanctioned stienpth,

wrd Perzons-in-position for the loee Glices vin, Mephatdyn, Avainachal Pendesh and
Muoram has bean aed as pee the statenent uul(m(l The tedistiboted sanctioned
sttt sy pleise b natad in your etice records md the stall sod oflicrs iy

geconhingly be posted in cuch oflice w the @ ulu st :
|
Yours fiithlully, !
|

£ L

(LALLE FUMAR) ! :
’ Adimrative (Miicer (DRS) i
NO TS BRS/TS- 2003 : o |
. . . s . ' 1
(,'l)py lor information amd mrt:essaly';numn 0, ‘ ‘. |

, - Yo mneg
L AG (Audit), Avwonchu) Pradesh ' A N

\«//\b (Audit) Mizoram - ' _ . I
A SCAO | NGE (Apptt) '

A IS 10 PD (Stall)

- ¢
Y — —— (‘ ' ’
‘ \\ Ao :
Adimmistanse Ollice (HRS) !
B AR S '
TR B A T R N R T EL T PR NN TN,
19, Lahadu habe oadar Liang, Re Detbhi- 110002
: \
L\ ‘('/\" (\/‘ |0 M ]
)
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; :' VAR et
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Subject:*,
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49/2006-07/80 dptgit 12004200k pn the above mentloned
)t\:“élnriﬁcatg

below l\} (
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No. 221-NGI(App.J17-2004 AT
- N

[GURZN RN RV

) G W D PR eRw 9w o salan
VAT RO TTA L LR .
o

et . OFFICE OF THE. COMPTROLLER
a0t w1 AND AUDITOR'GENERAL OF INDIA
....... ik ENERAL O |
e {:‘:;F G0l e c;b \)9

Tho Accountant General (Awdin), K
Ttlpura,
Agatinla

Separation of Group ‘1)’ cadres in ollices of the N.E. reglon,

lqn\ dlrectod to mvite a refesepce to your oflice letter No. Estt(Aun)/]-

subject and to furnish
on sotpht tor tntrein:.

In fiét line of para V of the wolicy for sepantion of Group "B* cabso

the wotd “sanctioned suongth™ muy, bo read as “required strength’”,
An oflicer, wha has given preference for more than one oflice for
penmanent allocatlon,, will be corisidered for pennaucnt allocation ns
per hls scniority and option exercisod by him. If he can not be
accommudated to tie office of his first cholce he will be considered for
. permanent allocation w the ollice montioned ut 51, No. 2 and so on, If
hawaver he can not be nccurminodated to any of tho theso biflcos m por
his sentority and option he Wil remaln wndar the cadro controf of tho!
PAG (Audit), Mcghalnyn, Shillong, nnd postad ‘pn deputation to the
deficit oflice(s). Ull he §s permancatly ‘allocated to nny of the offices’

mentioned tn the optlon agninst the subsoqriont vicancy atlalng {n the
concerned vffice (s); : v '

. ™
Once the vflicer is permanently alluented tu the aflice of hisfirst or

subecyuent chvice in the optlon form, such ellocation s final and na--
further al angs will be allowad. ’

As no further proniotion.will be tade In surplus offices till all surplug/
optees pested on degnitntion o daficlt offless ore acconunodated, the:

concancd suiplus officen whl seconmodate their swplus optoca
ngainst subscquent vacancles. ‘

SrAL, AQ, AAQO and SO will be treated four scparate cadres for the N
purpose of allocation and the ration of 80:20 in St.A.Q/AQ and

AAO/SO will bo maintained in cach office while sepurating theso
cadres, :

The sanctioned stienpth and PIP (ur the newly crented offices of
Mizotwi nod Aminacahal Pradesh is being Intmated by BRS wing of
this oflice. No additlonal post 13, boing created for tho pronent.

Tho oflicers who ‘aro presontly on doputation to other oflloea will b’
atlocated o the oflices as per thelr scnloxity-cum-pmfhmoc.ﬂ)wywlll
be repatriated from the borrowlng office(s) to' tholr allocxted! offloo
subject to avatlabllity of vacancy In that offico, No supecmumorary post
wiil:be created in gy qffice.

T

\ . e

1, <sirmg et med, s 2010002
10, Batadue Shals Zatar Ming, Now Dolhl- 11000

.

A

R s o
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(viii) The sanctioned

streagth

Slstrdbuicd in eaoh cadro”
scpamlon’of cadro. No ndditional post is

“Endo, Nu. 222 -NGE(App)/d-2006

12.4.2006 Is furwarded for info,
VT‘.’ The Pr.AQ (Audiy), Meghulaya

Copy along with a ¢

< Tho AG(A&E), Assan, Guwahatl-

* the AQ"s fettor dated 124 0. )
4. Director (Dlrect Texes) ut Hoad

AG's Jottor dated 12.4,0¢.
5. Dlroctor (Indircet Taxos)
AQ's letter datod 12.4.06,

py of the AQ(Audly),
rmation and

+ Stilllong-793 001
Tho AG(Audit), Assam, Guwahal.!

= A A
Ponrero RE —§ Covity

f—

, oS

8 vacancips proportionately
stength. for the pupose of

beiug created for the prosout.

minug exlstin
Iv tho required

Yous falthfully,
Sd/--

(ASHUTOSH JOsiy
Asslstant Comptrolior and
Auditor General (M)

Datad 24.04.2006

Trlpura, Agartala letier ditexd
hocessary actlon to:

781 129 .
181 029 with referenco to serinl No.jo of

quurter with roference 10 sorinl Na.10 of the

ot Headquarter with reference 0 serial Nu.10 8 1he

(ASNULOSI 30SHT )
Asslatont Comptihpllor nnd
Audlior Qeherg) ()
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L 'i;\‘,' Gt DURT  LGOQTLAETE O e & L " :
QLA GUET agRRETe ey, SRR, Yeieyl; GiEN-29

v 'f.‘.\""u”, .o e N ) . .
ORI .“m xu»m-un-<,.m.\|..A&'thm.wr..\wr CHINTERA L (AVDUDL ASSAM,
ot MAIDAMGAQN. BEL TOLA, GUIWAGATL-29, o \)\V

b

Civeier o St ir Al § S/0I-0F 1 ! ¥ Dated: 06072008

% ‘.
[

- Seplaravivi of Samin o Go B Cadies a

gainst the Audit offices of i
the tNorth fust o

Sahjeee |
£

docigion -t cstablish gopurale

Ofrwos fow Aveniehed Fradeh d Miza¥iss (Mmdh Wik fendtion fiow Shiflong, uatil
-adoquule spues Jor Offive @ sAll uutar are avaliniie) e Princlpal Avcouutsat
Generdl (auidity, M cghalaya, <1¢., dhilfong being Casles Comrolltog Awthorlty haw Invited
fresh option {rom wll Gr-‘D° Officer (otier than Superviser) Jor dietr final alloctionto -
differcat Audit Olfice: ol NLE. Tut of separalicn of common Gr=8’ € adres. i

8T Conssquant pon Weadgquavlers office

AL R RS oveet o

Gr-B? poké (from SO to Sl‘.A.b)

)

1 view of abave. Al the eombents in
of this (ffice boraw vl COBLNOL cadvy e horeby @stod Lo BXeTCivs their option uiresh in

the prescriped { o ot Cavadiaile g Eatt-d Bution) ou o befors 19.7.2004 30 8 10 enable :

W this.office to send the {irosh optivas to shiftung Otfice by 22.‘7'.2004 positivey. :

C g - . P 4
; , © 0 The oplwins oprvged (&rlior i respom to ihiy Office Circulur f

'W No. muﬂfAl.iditll.-Ol!()B"JM/Z'iS dntod U311 2303 stand canco‘.lgd. -;

8% ' et '

';“:;"? N l, . . U ‘ B . ' n;

23 (Autlintify:  Crinclp Al S cosuntni Caerai (Andin's srder dated 05-07-2004) |

R . vﬁ" ) Y .

Oy S : 4 & y

r DA N I AN

}:‘.:;."v' [ o y \"‘ D :"ﬂ,,.v.‘.'\."..‘!\\ ’u} Y. 1

) - o' y A { . ) E

L ‘ - 3k Ucputy.AccountanLCmngl,ai (Adan) |

X, .

o pMemo No Estt J//1-5103-041 1178-1086 “  Dated: 06/07/2008 -

1 ‘

i Coy_forwardes 10:

o P

Lo te Peincipal  Avcouutant Gonual (ANdR) Meghalaya ele., Shiltong. He i8

the feush oplivm frof the OlGigers of thin office

r' "‘:.7 q1‘.oxa".od Lo avonse (or oltaini.
W10 We on deputition/foreig ¥ Gom his epe. .
g DA (AEW k) | They are o 1o bring thy vontents ofthe
R DACHIO&OCA)Y vireuhee 1o the Knowledge of ull the Gr. B Offices
v DUAGIO RY boplaeed e i disposal and deployed ficld
‘ dutjes s s Lo vieiole thent to exercisy thelr fiesh
e opticie within thy siipujated daie.
: E}ucrctauy i DEnCIpa ACCLENIET Ciasoral {Audit) Assam. R
LT R AO (Adun), 112 shonld maiian e Kogister of option like provious ovcasion
o and also prepacs o U o OFtiga on feuys and ensure sendisg ol'the option papeis -
e e e tage O¥ cegistoied post.
7.5 Al Group ‘B> O¥fiecrs Jeployed w H.Q.
g Notiew Boarde, :

o i OL Fits P o
. e 1/ SILY. AR

$a W

(Al

Soction/Brancit, )

o .
_a‘-.‘ o
e Y S Depuly Accountart Geners! (Admn)
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FORM OF GVTION

In the evet of sepwation ol castp comumon cadis Jor Group "1 podta

(excludug Suypeisors) of the ofices of bdim Audit & Accounts Dwpartinat located in the L

Neath Ensl, I SWubiliMa o 0 ....................... [T wealiog,

i e olico of the Pr. ADJACLSL DAG (A bereeeees e s

e rrenre e e enreeees (denignmion), de haly :.)M w0 be Sally slivcted to e ollice of Uw

P AQJAQ/N DAG (Auwdil) o RURPT VTR hnowing Ludy tut s exucise of

option didi be flnal snd in no coxe whatwaever it vimlil be changasl P

2, Iii case, 1 sin net witisdly alfoctted o the fist instmce (o the clice of my fust i

oplion @rercised above for wat el mcwney, 1oy, wl wich e 1o Jidly atlocated Lo the

usied niiee, be sdocriad 1o the followiag offices in i order of prelesence
S ) Oflice of e Pr AGUA.Gr DAL, {Awhit) ..o e
{ii) Otice of the Pr. A.GAAGISE TLAGL (AU Lo : v
(Stgnature) -
D T NUIE oiomosaerss s aseeavanesesssaanastisreee
INBLOCK LETIERS)
SEIOM vas e eeenesaees : : ) RTHE (011 [ PR P ' : !
(o “l’..........-...u............un....u- ’.
b
i -
i
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’// R 5{%&3 -,_,356;)
" OFFICE QIR ACCOUNTANT GENILRAL (AUDIL, ASSAM,

MAIDAMGAUN. HELTOLA, GUWAHATL29.
Clicutac [y, '|.;:;(,-;~ Phoadei/1-uts0 qeetya RTA Drted, GuwahiaY, -

The 3¢ Nov.mber 2003 '

Suhject:- Sepneafion of Comman Cravp 11 Cadres amongit the Audit Offices of {he
"Norih Enst , ,

) The Cadie Controfling Authotity vir., ailics of the Prixipal Acoountt Gotroel
(I\‘Ud.l().' Moghalayn e, Shilloug L ntintod it conddang - o problane  of cadia
maaganmnt niging out of comaon cudoa of Croup ‘B poste iu tho Audit Ofticos of thie Hoith
Yadt, (v Hoadgquatas Offico liag kmmﬁf‘!l ll'j !&p?\'}uh) the common Group-B’ Cadice from
section Oflicen 1o Smior‘r':muﬁ[ Officers (piinlxxliixx;s Supervirora) in’ Ui Audit Offices of 1he

Noth Essl hithero contralled by e Principal Accowtant Garernl (Audit), Meghalnyn e,

Shilonp, !
Accordingly, folluwing Jacts we braugltt 19 the notice ol all concaml:
(o) One time nui-chwigeatle option toy, ilocation to 4 patticular olfico fucutedd & the

Nath East shall ba obtained from the cxisting mewibents fsom Section Ofican to the Benior
Andit Offieaa placed-in thay dillere andit Gifleers dnchinding those on deputation st ferign

gervice). 'The incinuhents ahoutd alua ax e i secon i apd thind preaeiees.

4B e Giflecra sahall Be slocaid @ e oiflce of hig choice on the bagia of giniority-
conediras proferase, Mo, Wit e maber of aplens for u pasticolar oftlee i wore than
o sandioned stonglh of that office, the wxees oplows ciall Do keept in g Waitiug lidd for futwo

geconnnodation in thy offico of thivit chuew,

() s Wait I peisons dalloseonoo pool ab the dligest of evisting cadre

conroiimg meharties (e, fhes Principal Accountint ;(,"?'um'-ul (Audit), Mephutay oe.,  Ghillon)
* FIEARYSRARE ‘. o -

for postag to deficil ot i o fhanir v:',l'.:'.'.'z'_']!z', REERNIS Ky G aubject 0 pebningAratise

\ . «t
cotnenicnice, HlERuci iine s are ney covaednted 1 i arlicss of cheice

k) : ot ity H i .
Wil a yiew o anplementing ihe shove geheme of sspen

"
v

CGhonp'1y officeas, ol the pesent Croup- N «.-.’,'I'u;'(m; (4rction Oificas to Seuiot Audit Ofican

I N
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Ciso

o hereby ditectod W O

yo coptation or @il e
frem the Jdate of lsme aof

Wll).ﬂl\_{n_}_li_l_l_\ﬂl_l_lL_ :

cadoyged LHarm of Qullen”
inutued neriod to th?

i the s
bo sgued by both

: I-iududii\g tivso
/, hér optiony in the
’; '

gyt e wEne

i hroler (Le, wEIR 02122003 ad =
21 nodntain Rx_!i.','u;

Tattel Section wdio sl
'fqr recordy.

e of Cptiom 0

purte. Audit OMeet,
thopires and the teeaving olficer

o

.i;y' ) il \‘ . . . }
; o 'l‘h'o\oplion arice crcieed diall bo final,

)

Accoutiaut Gaeal (Audi)'s ordar datix) 23-10-2000 it Yilo No.

el

L (Autlwsity-
:f Rutt 3/ A/ 151203047 8t Yy
' : sd/- o
8r. Drjraly A_Jccumtmi General (Agam). .,

i ,4.:’,3‘;_1: . . 1.6-\’ e .
Tigemo Mo, 123 ct-I/Aauddt/ 1-51/2003-04/ Dated: 3rd. NOvemair”

T 3265-3273. :
B Q@,&mwﬁﬁﬁzmrmm.mﬁ nexsar adlop g

*Tiw Driucipal ACCM Ganal (Audi), Meghalaya €. Shilong-). Beis requested to
officers on dwm:xlicnlforei;gl gervice from his gide.

PSR A e T

b ey TR i

S

gbisln i option fivin to
l o e AcCo-gnAunt Genovd (i),
countent Gerkra \ o :

e Theyy mo [QLEISSY
o die Jnowledpp of ol
the instruction. thad
md submit e oppion pPRU Vetfion.:

AOESTTI Sectiot

Axsui Quventnti-25 ‘
. ’ - ..1"3» b

AR

gecretmy b

of to biing the coutal
the Group-'B* Officors Aeployray

"t Se. Deputy AC
FAmO.
Deputy Acw‘m'.’me",‘@ e | fek duy  with -
by Accountaut Geugal personaly collect
Dapuy Seeo ‘euq! B aliputated dnte to A
' ' , . ..

WECN. Y

t of officers on Joave and cneure

g7, Atk Officor (Aduon). He should pregare a lis
them by Rupgstaed Post.

sending of 1he option papes 10
UTOTPRITRPTRS )

................. ‘............._..-“.,

Pason concened (Shi.......
Notice Ponrd. o
Officer Order Fila

—— -
T -

PO

e e . .
e Deputy Accomia

PRt
——

it Geweral (Adam).
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i Ammexw;er H- .

- OFFicE or THE COMPTROLLER AND AUDITOR GENY, RAl OF INDIA
NEW D]’LIH 110 002.

No. 108-N.2/127-88 ' D29 Feb 1990.
To
The Accountunt General (A&I),

Assani, Sllill()hg’-?‘.BU(l].

Subject: Posting of Segtion Officers/Assistant Accounts Officers to the office
of the Accountant General (A&E) Tripura, Agartala.

- Sir,

I am digected to refer Shri SK. Chakraborty, Accountant General
(A&E), Tripum d.o. letter No. Estt/Restructt/1-1/1983/Vol. /2665 - dated 26/12/1989
addressed to you on the subject mentioned above and o reqest that as far as possible
the wnon_QﬂmcL_adu Exumination passed slaff of Accounts and Entilement
olfices_in North I:(mam_mgxon_ol their_promotion as 1s_Section, Officers may be pos poslcd
in the oflices from which they passcd the above examination, "

Yours faith{ully,

Sd/-

‘(R.N. BANDYOPADHYAY)
ADMINISTRATIVE OFFICER, (N)

AR

&QX\W cade)
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(u' TS

At

ﬁ#gﬂon ()((Lccrs//\s'& Lant Accmml' ,
I\ccawﬂ'\nt (;onrra)(l\r.( )Trip\)Ln,l\q

R TA SN
: "_““‘ W HAN )i}’f,m\ X
SR ' at 'H'" RN Y
}{‘ ! hjdireétod Lo ro(nr\Shkrl S. K C\;al(g}gk;%t\é it
. ‘mi' (“ & n}“‘lc 'oral(A&E) Tripura d. o. lotur o, g.tl
&b\’\,t 1/1:903/\/ 1,11/2663 datod 26712: 1989 addre'sed‘t'o youron
ik wbjnct~ mcntionod 3bove hnd -to request, thot as’ (‘s'L ‘n'; poux
lho Snct‘Lon O(Hccr Crade Uxominatlom pnnml 't;” nl’ Accoun
|! *udﬂu!itlrrp;,nt officnc In Horth Lastofn l‘v'Jlor\mh
.:quun flifLearo, nay be pmtrd in e olf!co" 1rom whl hilhc
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CIVIL AUDIT ASSOCIATION, AAO’s / SO’s (CIVIL)

( l((!(ﬁ.‘;/)‘;,'ni.s'cil as per C.CS8 (RSA) Rules, 1993)

—~ - ™
‘ )
-
/
’
4 /

ANNEXURE- ]

OFFICE OF THY PRINCIPAL, ACCOUNTANT GENERAL (AUDIT),
ASSAM, BELTOLA, GUWAHATI - 781 029.

" No. CAAIGB 24¢)

Tu,

The I'r. Acconuntant General (/fl/;li)),

Asyam, Guwahati,

Sub:

LS’[I', .

.
st
.

Separation of Group £8 Officers in N Iegion,

Datéd. 25.4.20006.

\

Fam to fonward herewith a copy of the repnesentation on the subiject cited above, The

copy of the sane may be forwarded to the C&AG of India and cadic controlling, authotity i.c.

ProALGL (Audin), Mephalaya,cete. Shillong,

" Yows fithfully,
A

{
}7 [/é /D/[/l/

General Sceretary

- —-

g




. AV\V\ Q 'Awl-ul.

CIVIL AUDIT ASSOCIATION; AAO’s | $0O’s (CIVIL)
. (Recognised asper C.C.S (RSA) Rudes, 1994) .
 OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL.(AUDIT),
' Mﬂl‘..'._/.\_3-.?;?&LW§.L‘5!L’.1ME?;;4._._-.-..
- : "*; _ ,
No. CAAIGB4S ~ *7 j. . Dated. 25-04-2006

P

To : :
The Comptroller and At‘ulilor General of India,
10, Bahadur Shab Lafar Moy,
Indraprastha Head Post OGffice,
New Delhi— 110 002,
IRTN AP
Subjects chrcscnl:\(iui\'t“cunrdin;_ scp-n.r:\liun of cndres of Group P ootficers in
Morth-Eastern Repion. w7 ! - .

: Sir,

With duc hono.ur and humble submi‘ssion'l beg, to lay before your good sclf the
following few lines arising out'of the Feadquarters’ decision regarding scparation of common
ca_dfc_: of Group ‘B’ officers in NG Region cgimnmniculcd vide I-‘lcadquartcrs‘ Office letter No.
i44-NGB‘(APP)/\,7-2004 dated 24.03.2000 for kind consideration and sympathetic action at
your end -

PR The proposed poticy ol c:u.lrc:sc.pl:\r'alion formulated by _l-~lca'dq‘u:n'\crs‘ ofﬁcc
| - on scniority basis by ignoring the base oflice coneept wbu'ld cause a huge displacement of
_ Group ‘B’ Officers in the office of the l"ri'ncipui /\ccounluni General {(Audit), Assam,

Guwahati. There would be great dilficultics and antold sufferings for the Group ‘13" Officers

who will be displaced from this office they are serving since inception. This is more painful

for them, who had alrcady transferred difTerent outations o carious oceasions under the
existing policy of common cadre of Group 13" Oltieers. Fuither., due to pereeived surplus
oplcc‘s the pmnmliuuul avenues i all cadres of Group ‘13 Officers are bound to be

jcopurdiscd. | o
. Wb ahe vEE i 2
P A .

2. {lowever,. il the hc:\dql.l:\rtus‘"n('l'lcc. intends o separate the common cadres of
' e -

Group ‘13" Ofticers, (he same may be made without displacement ol Group *BB" Olficers of

D

(his office with doe consideration o cnsures (heir timely promotion.

Attes

A vocude /

e e .Y
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If the creation of Audit Offices for

sonsiderced indispensable, the new Audit Offices of Arunachal Pradesh and Mizoram may be

Arunachal Pradesh and Mizoram is

created with existing manpower, which is catering to the need of the proposed offices in the

combined office of the Principal Accountant Gieneral (
& Mizoram. It is worthy to mention here that, the
I/\ssam. Guwahati was created in 1997 from the crstw
!(;cn(.ml (/\udu) Assani, Mc;,lmluyn Arunachal i’rade:
lhc Group B Officers against sln.nglh of Assam in U
'mvnlcd from the officers in Nu;,al.uul Tripura and M

the ofﬁcus WCre in conunon mdru

Audit), Mcghalaya, Acunachal Pradesh
Ofo the Accountant General (Audit),
hile office of the Principal Accountant
she & Mizoram, Shlllonp by translerring
e combined office and no gption was

anipur ollices on that occasion though

1, on bchalf of the Civil Audit /\ssouauon AAO §/SO’s (Civil) of the office

of the Pnnup.nl Accountant Gcnudl (Audit), Assan,

kindly keep the entire process of cadre separation in

(Juw.lh.\ll beseech your high office 1o

abeyance and frame a new acceptable

policy ofscpuruuon of cadre afler giving d tluc cognizanceo \Ins Assucintion's view.

A tresbdd

L vocwhe )

Yours (‘uilhl'uw
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e
NG 12 "‘{’# ' "“.'Q ""?;‘f, The™' - - applicants .aro - 80Q"

%’\ ﬁ} y 6 : ination . qualiﬁed officers .now -
'y e \ "*s""“" o <
2 working , a8 Anmmnt Audit Officor in

'1 IR .

.G{oup B"cadro. They are borne in the

ov*

3

el
2

2 F? y1yy

s

,::7"

%)

::f:-é‘;;-;?«. - I%ce of the Principal Acoountant Ganeral . ~
O l'.n." ;‘ . RTRLEE) S N s
A TRLERR (Axdxt) Asgam, Guwahati, There are other
«i- ‘.".?:]no os of Accounttmts General (I\udxt) in .

i\ Mcglmlaya, -Manipur, ‘Iripura  and
Nogaland States. Vide circulars dated
31 32006 and 20.04.2006, a schamo

‘ hfw ‘boen woulatod separating tho cadre

of Gioup 3 officers in Civil' Audit Offices. .
Acco 5(11:)9,10 the apphca.nts, the scheme
has been formulated on wrong promises
hat thero was common/combinod oadre,
According to tham, in reality thero has not
“ween | any formal comumon/combined -
cadro.] They are also stated that the’

1}

\

!

1 respungents aro changing thair options
! from th&\o to time.
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Heard D: J.L. Sarkar, loarned
counsal for U)d'-elp[)li.t:'ants nand ‘Ms, U.‘I.)nl,
learnod  Addl. C.Q.8.C. for tho
respondents.

When the matter camo up"fo;-

admizsion .hcm‘ing, Ms. U.« Das, learnod |

Addl. C.G.8.C., for the reapondenta

‘submitted that there is a common cadro.

Sho n@so wubmittod that slio would lko to
tako iustructions to file roply statament,

Let it be done.

'Poat on  06.06.2000. In the
mnantimo, in the intereat of juudce, by
way of intcnm order, this Tribunal dzrocu
ghe respondants smot  to _disturb. the

< .
Tkl ‘l s [ -v,.,

apphcan@g from t.hmr placo
the nuxt dato
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’ ' Mi.\'(‘. Poetition NG, 2512000 (In QA Na. 143 al 20000
: 3 M!SC. l’t‘l?linn iNo. 52/2006 (In O.A. No. l‘J 5 ot 2006)
; i o ‘M!sc. Petitian No. 552003 (ia Q.A. Na. 125 of 200t
; S Misc, Petition No. S6/2006 (In O A. e 141 of 2000
i ' Date ol Order: This the 230 day ot Jalv 2006,
! ) The Honble Shrei K. V, Sachidanandan, Vico-Chairman,
Lo Mise, Petition No, 39 of 2006 (1o QA Ne, 1433 0] 2000) -
Union of India & Ors. ' ....Petitioners.
ke By Advocate Mr G. Baishya, Sr. €.(.S.C.
2y !
- Versus - !
Sri j)ltz‘ltl)njy()li Neb and Others . Opposite Party
By Mr G.K. Bhatlac Inuv;-t,&u Advocate, M B, Choudhury un(l
‘Mr D, Goswumi, Advocaltes
2. Mise, Potition No. 52 ol 2006 (In ().1"\. No. LS ol 2000)
Union of ladia & Ors. LPetilioners
‘ By Advocale Mr G. Baishya, Sr. C.G.S.C.
{ - Voeesus -
Sri Sirazuddin Ahmed & O, I Opposite Parly

By Mr GLKL Battacharyya, S, Advocate, Me S MU Hagque, Me
3. Choudhury and M D, Goswami, Advocates

~

Mise, Pelition No 55 of 2006 (g foA No, 1226 o] 2000,)

Union of lnd'm & Ors. .. .Potitioners

By"_/\i(lvmtuln Ms UL Das, Addl, CLGS.C,
.

Versus - ' ‘ |
' Shrt Gunn Ram Kottt & O, o ()mur:il«- Pty

Hy Advocates o (00 Sackan ad Me SO0 Faanali,



sy

o i A R B el
H . " et ok .

? | |
v/ L
RN A, Mise, Pelilion Nt ol 2006 (i QA No, _le___n_)(l&zl
. Petitinners

Union ol Tndiad s,

lly I\\l\w ate h ll P, Al Gl Gl

' : . ansns«(“ : I
: th i O.M. Plnknch Hpu(lhynv N ()|.~.  _. | .. Oppuosite Party
’ Ly /\c\v\./‘m‘l'\l_:m: |>r..|.l...«mIm| nid M| } I;I:;':"l;n\ltstlli.

f GRDER ‘

1.V ALHll)/\'\)/\\H)ANg\/ 2l

This is an um)llumun lied by, l\w pespondents in the QA K
Jaheration. of the slatus qnn order T.\-IQ i

lor vucu\:ion/\'n(.u\il"u‘u\inn

) prayet in the M. is: : o .
W nlm«qm(l it s uwpu'l'\'ully proyed :

aendd o voente o

‘ " ' “ln the pwmm
thnt youd l.nul‘.lupa may he ph

, u/;} \
, \\ \’u\‘ o
.,, modity andfor after the mtmuu order dnted \.1.11.()1»
v ,un(l 20.6.06 pnswtl in ()/\ Nu 14242000 audfor pans
\ , . co
i unu\\\ . s h further of arther nrt\vr Al arders o3 your i
AN ' ‘ }".'f', - \uu\sh(ps nmy deem ll' .md yruper” N :
i ’ - ' ,
W A : /\u ldvull« .l\ M. P Nu xl)/ZlO() ‘was ||lm| m ()/\ \M)l)()()h % t
o mlm i nnh v dn' ‘(I l‘i 062006 lhwom. Sa ulsu

Ao nmdnht,ulmn ol th
(m (,. nm\l

t

-

A\ \\ 572006 by the Sr. G

NN, 622006 waos lll(‘(l in ﬂ

olin QAL 106120006 for the sama
\

I\"\.\’.Nmf')E'\/'.Z[)()li tile
M.y are (il for the u\l.cmlin:‘./l'm(lmuzlmn/«nm elintion ol the
interim orders. All the above O.As are identical and nre challenging

the same seheme for sepoaration of combined cadre
‘ ' . N ) ~ E] il -- '

Aceautant Genoernt nl Shillongg, Laphal, Kohima and Aguarinin.
court in-all the ahove QAS passed intorim order on var jous «lnlm

b ol wltielt is as folloswss:
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g “The appluants are SOG Examination
',.QUahh?d officers noss ‘working as Assistant Audit
:Ofﬁcér"‘;'ﬁ"»Grbup ‘B’ cadre. They are borne in the
oﬂ“ce of the' Princlpal . Accountant General (Audit)
Assmn Guwehati. There. ure .other offices of
. " Accountant General (Audit) In Meghalaya, Manipur,
i ¥ }f"’ Trlpura and‘Nagaland States. Vide clrculars dated
. 31032006 and 20942006, a scheme has been
c1rculated separatmg the cadre of Group ‘B’ officers
“in Civil Audit Offices. According to the applicants,
. & Lthe scheme has been formulatad on wrony premises
that there was common/combined cadre. According
to them, in reality there has not been any formal
o ! .common/combined cadre. They have also stated that
: \the respondents aré changing their options from

:(',l‘:ime to time.

' dy Heard Dr J.L. Sarkar, learned counsel for the
e apphcents and Ms U Das learned Addl. C.G &C for

\

. the responden ts.

When the matter came up for admission
hearing, Ms U. Das, learned Addl. C.G.S.C. for the
'respondents-.-..'submitted that there is a common
= cadre. She also submltted that she would like to take

vedaere

mstructlons to file reply statement. Letitbe done.

': h '\s'.s)'f'(’t"u o
S Post on 06. 06 2006. hLmmeﬁnnmLm.ths
: COETITTT interest of iustice. by way of interim order, this
“Tribupal directs the respondents not to disturb the

S esdanonlicants from thelr place of postiigs till the next

TR BT ERT T RTOCR - PO "
oo, T S!g!:g-
.

.‘Idéhﬁtél‘bfdérs have been passed in tie other OAs also which are

under challenge,

£ e Ore————————— s 0. o A =+ o et e e . <
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Dr ).l Sarkar and Mr G.K. Ulmuuclmryyn, Jonrned Sr

counsel for the gpplicants in the

\'nriotls 0. A-: and Mr G Balehiyn,

learned Sr. C.G.6.C. and Ms U. Das lenrned /\ddl C(;cn( for the

respondents m'e presentznnd aly

A,

The case of the -Misc.

O.A.s) is that the - applicants in

separation of the coummon cadre 0

the Acco

separation dated 30.03.20
oo ()dicy decislon

(or the public tnterests

A -_:dhd such liability ,of transfer wa

’
/
.

< of promotio

gradation list of commion

untant Gnnernl (A&L) anc

-, ollicers of diffarent otlices ol Nor

“{n\ﬁd posted Lo any of the offices of

coitrolling aul‘hbfity. Though se

fjiven in the

BECGH\G

officers

g radation list, but

pecessary o separal

of A&Y oﬂicc< of the North.

canduchng the function of A&E

North Eastern ‘Regiot
arger issue mvolv ed end rmmdormg the pu Lzhgy

con.éidcr‘ntion the |
¢ the cire ulnr‘

puereskibec jccularda

il 'lhc

required ste ongh

<holt \w“\ins:lm\ an b

qumber of optees Ior n

v\‘ (‘Y

\pululiu".

i and the hifurcation al cominon cadraisn

Prior o cepnration ot cadie

e lhe exnstmg comn

v beiny foir and Lrunspnrcul and o
aled 30.03. ;()Co was |§<ucd As pe

that oflice, the oxcess persons

P, for which they

ued the nmtter

petitioners (rcspmul”nls in the

the O.As are challenging tha
{ Group ‘B’ olticers in the oltice of

| challenged the circular on Cadre

06. Accnrdmg to .them the motter pertains

ceessary
o Group Y
th Eastoern l(cgimn nre peansterred

AG (I\&E) in North Eastern Region

s m.cepted by the olficers ot the time

n Lo L‘.lc post of ASStswnt ’\ccounts Officer (Group ‘B). /\
cadre of ' SOIAAOIAOISenior AO is.

maintgined bY the AG (A&E), Assanh Guwahau belng Lh(- cndré

parabe seniority for each cadre is
Cue O administrauve exigencies it
Jon cadre of Group gty
E‘nétern chmn for Lhe purpose of

in the oﬁwes of each State in the

ken into

partice Jar otlice 18 mote than llu

in each cadre,

may (ive their

o
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1):‘0!0!‘@}10@, lo deficit offices. These afficers posted of deputation
basis shall he posted Lo the ollice o lhv?r choice on the hasis ol their
seniority oir availability ol subsequenl vacane irs ngainst the r«-quire(l
‘§lFCl>l(le in such oltices. The surplus opt90< <ImIi alsn torm part ot the

cadre of the omce for which lhny exercised np?mn As per the policy,

therefo’re,,*nch ol’[icer wnll‘ be ull.nnamly posted pormmmnlly i the
-olfice of his/hcr chrm e, nnd meonwlnlc nc/slw is waiting ’fnr"posl.mn to
‘the olhce of his/her choice which lwppens to be surplus office, and

~draw depﬂtation allowancefor this perlod as admissible unider the

rules.

5. The case of the applicants in the O.A.s is that the cadres

were already separated in 1981 in terms para 5.6.1 of Camptroller

Auditor General's Manual of Standing Order (Administration) Vol. |

x\nd the respondents are aware of the position and have made a vague
\ sé)tement by stating “prior to separaﬂon ol cudre“. As per the policy
"c}mmunlcated vide circillar ‘dated 31.03. ZUOb uptees Mumﬂgﬂm '

' /
/ta(he 1or a particular olfice wer.e. to be acconunodated as per the -

sanctioned strenqlh of cadre of "mt o!lu _ The term ‘required

strength’ i'-n'troduced in the policy is an afterthought by way of .

clarification "communicatéd on £.5.2006 after the exercnslng of ophon
by the ap'plicunls.\s'us completed on 26.04.2006 has altered the basic
compleximl of the modality lor sccommodation of optees in the Oflice

ol their choice. lho g;_r_Qm__ 1) gllicers exercised Aheic m‘LiQu on _theic

understanding that the number of aptees would be very mych within

|

the sancliongd strength of the office and theretore all of them would

which will be their lh‘;su/l‘urvu,l

be accommodated in the snid otfice
Office. The adoption ol e new  C‘requived  streagth’ v not

conformity wilh i

4

/

[N

« existing norns and s theretore withoul nny huasis,



sk
&5

6

"

venich will load to ine . - .
‘ nich f"" "jdd "o incorrect position of vacancies in different cadres in

the offices causing  scope for arbitrariness, The applicants wore

working i the byse uflice concerned

I‘. .. v . e 3 . ) I . LD

Do I have heard the learned counsel for the partics. The
lzacned counsel for the pariies has taken my atlention to various
Circulars, Office Orders ete. to substantiate their contention. The

Iegrned counsel for the parties also-clted corloin court decisions to

) sujlysLntl Uate their contention on merils of theie case. We nre only on

the p_reliminm'y issueof the interim order - whether to be vacaled or
not. 'Ihe learned counsel for the rLSpondenls has taken my attention

to a deClSlon of the Hon'ble Supremf: Courtreporled In 1999 (4) SCC

'599 in_the case of SP. .‘:-_luxvrasad Pmal Vs, Upion_of India aud

QﬁIL_ns_s.Qﬁ_[QLt 1e following three principles that hias to be followed by

‘mf *ourt in aranhn(l mtenm orders:

(a) Whether there is a prima facie case.
(b) Whether Irreparable loss will be caused to e reSpon.donts

(c) Balance of convenience.

The learned counsel for the original applicants are in

"3

n

agreement willt the above proposition of law and both parties
céfivassed very veliemently and aurgued that (hese ingredients are in
their favour. The tearned counsel for the parties tried to establish

their case on meril. Since this is a subject matter of the Division

- Bench and sitting singly the court cannot go on merils of the case ab

this point of time. Therefore, this court cansiders whether the three
ingredlents that has been canvassed by the learned counsel for the

T . ) ' .
respondents Ul in favour of the respendents or the applicants. | am

tot going into the merits of the case sinee that, may alfect and lead

Lvau&}'&)




B P U

ulthmatoly to a final dacision, whlph s’ nnt within the amblt of the

. )

: " Singloe Bench, ' -.2,:vr{..

| .
Y. The simple tacts of the case are that as per the soid

notiflication the respondents have introduced. a policy decision for

separation of the cadre and for Lthat purpose options were enlled for.
The applican.t's who have been warking in the respective Sections for
years together have been discarding their promotons und seniorily
have opled for t;he respective stations they are put in, hoping thuot they
will be accomm\c')dal;cd therein. Arcerding to them lhere are large

nuinber ol vacancies as well if the respandents design the transfers in
‘a scientific manner. The upplicants have reiterated that their upl.lons
le e_else. Therelore,

‘non-optee place par se seeins to be not in conformity with the

~employees’ choice which will put them to irreparable Injury. The

~ station alone. They are not questioning the policy of the scheme but

>

. ILS modality. E

9. Then the question comes how cmll. the applicants be

transferred to hard stations for which they have not exercised optlon"

'lUOll wherein the dppllcnnts will qet depulation nllownncv It is

"

: weH LZel,tlcd Jaw that an emp&y(fe capnol be senl op d(‘lLlNlll-inl

. \\\ ’4. . .
eu®\yithoyt his/her consent.

s —

10. When a restructuring or o scheme is implemented, the
- haedship that awill be caused 1o the cmployees st he minimal. H

appoeacs that no scientific study hiv been mudes by the respondents in
r Advgc ,

| !

Advoeodt ' Coe e .

e .

R

attempt: on the part of the respondents to transfer the applicants to

- understanding and willingness of the employces is for a particular

SO,
. ———

e -

R
-
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implementing the so called civealar and compelling the cuploves to
i((:(,‘.CPt tronslor Lo a ”"“'()’)t(?(' Slﬂ“”l\ u"(lor the ”llif:" of ("‘|Illl.’|'i(lll I

not in general spicit of low,

1. 'l'herefqre,r coﬁsidéring .le‘ palance ol convenience,
hardship, legal iujtﬂ‘yk:l.t:. in {avour ;)( the a.)rig;innl appleant.in the :
O.As, T am of the view that at this .pumt.nf e thesrs i o need Ho
wod earlier,

alter, change or modily the interim order that has bern pass

-~ Thercfore, the Misc. Pelitions do not mecit and therelore the same are )
) . : . . . b

'
Yoo et 1

linble; to be disniissed.

i

12. . However, the respondents are ot liberty to implement the

scheme in a more scienlific/practical manner without disturhing the &
.,':I . . . , e, L
et applicants of their place of option.
.;‘ .{, . . . - . \.5‘ K "1_ -
S0 Al the Misc, Petitions are dismissed with the above. ™

s -
“~

. " observations. No costs.

e

b - p—
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oo
GgouAssam N A

{17%m: agauMeghalaya [agau'Meghélaya@cagf"gov.ih]

Sent: Tuesday, August 08, 2006 4:53 PM

 To:’ - Mamta Kundra _ .

(i:c: agaUTripura; agauAssam: agauNagaland; agauMahipur &
Subject: - Seperation of Gr-B cadre : -
Ir?nportance: High '

o S!enSitivity: Confidential

. OFFICE OF THE
. PR, ACCOUNTANT GENERAL (AUDIT),
MEG HALAYA, ARUNACHAL PRADESH AND
MIZORAM. SHILLONG - 793 001.
No Estt.l/Order No. 53 ‘ ’ ' Dated : 8" August, 2006

Cénsequent upon the separation of the common Group ‘B Cadres of the offices of the Py
Accduntant General (Audit). Assam, 'Guwahati s Pr. Accountant General_(Audit), Meghalaya, Arunachal Pradesh
and fMizoram, Shillong, offices of ‘the -Accountant General(Ahdit),- Tripura, Agartala, Accountant Genera]
(Aud?t‘),Manipur, Imphal 'élﬂd Accountant GeneraI(Audit),Nagaland, Kohima. into the offices of the Pr. Accountant
General (Audit), Assam, Guwahati. office of the Pr. Accountant General (Audit), Meghalaya. Shillong, and offices
of the Accountant Genéra’l(/—\udil), Tripura, Agartala, Acco'untant' Ggller'al(Aud=it):Maxiipur, Imphal, Accc_)untam
Gener?al(/-\udit),NagaIand, Kohima, Accountant A.Generél(Audit),Aruhachal Pradesh, [tanagar and Accc')untan{‘
Generﬁal(Audit),Mizoi’am, Aizawl, the following Sr., AOS/AOS/AAOS/SQS .are placed permanently in the offices as

shown in Annexures-J to XXVIII excluding the names appearing in Annexure XVI.

[n respect of the 2 AAO’s whose names appear in Annexure XVJ. the order of posting to the ()/o

Principal Accountan General (Assam). Guwahatj i on a purely temporary basis as their case is sub-judice.

Lists showing the names of the officials placed on deputation (o the deficit offices on the basis of

seniority/options are shown in Annexures-XXIX to XXXIX.

The placement of the officials permanently or on deputation basis in the separated offices will be
with effect from 09/08/2006. | |

On permanent allocation (o the offices of the Pr. Accountant General (Audit), Assam, Guwahati.

office of the Pr. Accountant General (Audil), Shillong and offices-of the Accountan} General(Audit), Tripura,

Agartala, Accountant Gcneral('Auxdit),Manipur, Imphal,  Accountant General(Audil’),Nagaland, Kohima.

Accountant General(/—\udit).,/\runachal Pradesh. Itanagar and 'Accountant General(Audit).Mizoi‘am, Aizawl, the

\officials; will sever all links with the common cadre and will have no connection with other offjces of the Pr.

Accountants General/Accownanl's General (Audiy), They will be liable (o perform all duties and functions

connected with audi¢ including assignment (o peripatetic audit parties of the office (o which they have been

allocated. They are also liable (0 .be transferred (o Branch/Zonal offices already in‘existence or to be formed in

future and anywhere within the State where they are permanently aj located/placed on depul'al'ion_.
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- The officials who are presently on deputation to other offices will be posted on their repatriation to the

€s to which they are permanently allocated as per their seniority and option exercised by them. If no vacancy is
®le in such office on the date of repatriation, the. junior most person in the concerned cadre in that office will

|
]
L
l
|
I
|

[0 F
L/.

av

be Sent on deputation to defici( offices. ' {,\/ ]

The inter-se seniority of persons in the Separated office will be shown in the gradation list of that
. ofﬁLe. The seniority of the officials who will be on deputation to the deficit offices will be shown by the office for
“whith they have exercised their first option.

| Sd-
Principal Accountant General.

Memo No Estt.1/Audit/12-31/2006-07/2021-2025 | ' Dated : 8" August, 2006

Copy forwarded for mformation and necessary action to:-

[. The Pr. Ac'cd'untanti.}.v(“.encral (Audit), Assam, Maidamgaon, Beltola, Guwahati. He is requested to
release the Gfficials  who were placed on deputation to other deficit offices. In respect of personnel
allotted/deputed to office of the Accountant General (Audit), Arunachal Pradesh, Itanagar and office of the

. Accountant General (Audit), Mizoram, Aizawl they are to initially report to the O/o Pr. Accountant General

| (Meghalaya), Shillong initially. o _ o -

2l The. Accountant General (Audit), Tripura, Agartala. He is requested (o release the officials who were
- placed on deputation to other deficit offices. In respect of persOnnel-allotted/deputed to the office of the
' Accountant General (Audit), Arunachal Pradesh, [tanagar and office of the Accountant General (Audit),
© M izoram, Aizawl they are to initially report to the O/g Pr. Accountant General(Meghalaya), Shillong..

3. The . Accountant General (Audit), Manipur, Imphal. He is requested to release the officials who were
~ placed on deputation to other deficit offices. In respect of personnel allotted/deputed to the office of the
. Accountant General (Audit). Arunachal Pradesh, Itanagar and office of the Accountant General (Audit),
- Mizoram, Aizawl they are (o initially report to the O/o Pr. Accountant General(Meghalaya), Shillong..

4. “The Accountant General (Audit), Nagaland, Kohima. He is requested (o release the officials who were
~ placed on deputation to other deficit offices. In respect of personnel allotted/deputed to the office of the

Accountant General (Audit), Arunachal Pradesh, Itanagar and office of the Accountant General (Audit),
Mizoram, Aizawl they are to wnitially report to the O/o Pr. Accountant General(Meghalaya), Shillong.
5. .The Principal Director (Staff), office of the Comptroller and Auditor General of [ndia, 10, Bahadur Shah
Zafar Marg, | ndraprastha Head Post Office,
“New Delhi ~ 110 001,
' Sd/- _
Principal Accountant General.’

04/07/2006
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Memo No Estt.l/Audit/l2—31/2006~07/2026-204l Dated : 8t August, 2006

L. COpy forwarded for information and necessary action to:-

l. '. The Deputy Accountant General, office of the Accountant General (Audit), Mizoram, Aizawl.

2. The Deputy Accountant General - Office of the Accountant General (Audit), Arunachal Pradesh,

[tanagar. ’

3. The Dy. Director, Office of the Director General of Audit, P&T, S.W.T.C., Branch Audit Office,
: 33 B.B.D. Bagh South, Kolkata-700 001.

4, The Secretary (o the Pr. Accountant General (Audit). Shillong.

5 The P.A.O. (Local) |
6. . The Sr. Audit Officer/Record & Claim '
7. The Asstt Audit Officer/Confidential Cell

8. The Asstt. Audit Officer/Record

9 The Asstt. Audit Officer/Estt-1]

[0. Persons concerned through Notice Board
1L Budget/G.L. Group
12. S.B./P.C. Group
3. Posting Group
14, Office Order Book. , ,
I5. ’ The General Secretary, Civil Audit Association, office of the Pr. Accountant General (Audit),

Assam, Beltola. Maidamgaon, Guwahati - 781 029.

16. The General Secretary. Civil Audit Association, office of the Py, Accountant General (Audit).
Meghalaya. Shillong - 793 001, '

Sd/- .
Deputy Accountant General (Admn.)

ABQS
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THE FOLLOWING SR. AUDIT OFFICERS ARE PERMANENTLY
ALLOCATED TO THE OFFICES AS SHOWN BELOW:

: ANNEXURE-I
0O/o The Principal Accountant General (Audit), Assam

Shri Paresh Chandra' Daé

Shri John Dhanwar

Shri Tapan Kumar Biswas

Shri Samiran Suklabaidya

Shri Sadhan Sarkar

Shri Kiran Shankar Chaklabarty |

Shri Thaneswar Dutta

Shri Ranjit Suklabaidya

IS RN PPN N P

| Shri Gopen Chandra Sarkar

O

.| Shri Kali Das

.| Shri Lankeswar Pegu

N

.{ Shri Brojen Doley

D

|93

.| Shri Bijan Kanti Sikidar

7 IS

1 Shri Md. Fazlul Haque

1. Shri C.T. Viswanathan (at present on deptn. With Hc'ldqual ters Office)

I6.

Shri Tikendra Nath Choudhury

~J

.| Shri Ghanashyam Dutta

oo

.| Shri Satyanath Patwari

O

. Shri Kanu Ranjan Dey Tarafdar

[\
(o]

.| Shri lkramul Hussain

\

.1 Shri.Bhabendra Ram Das

N
N

.| Shri Sudeb Ch. Das (at present on deputatlon)

NS
2

.| Shri Pravakar Nath

[
s

Shri Dwijendra Kumar Sinha

o
(9]

.| Shri Rasa Ranjan Dhar

N
()

.| Shri Jiban Kr. Dutta

o
~

.| Shri Kutub Uddin Barbhuiyan

(]
co

.| Shri Kuria Kose M.M.

N
o

Shri Subhas Chandra Chakrabarty

-Shri Dhiman Mitra (at present on deptn)

Shri Utpal Kumar Paul

Shri Amalendu Chakrabarty

LI | — O

Shri Shibdas Bardhan

Shri Sajal Kanti Chakrabarty

Shri Subrata Dey

Shri Bhaben Basumatary

Shrt Swapan Kumar Dey.

Shri Kushal Bora

[SSRLVSIRUSE RS LU LUS ) RUSE AU} QOB S QOS]

N NI

| Shri Hoshier Singh Sevrain (at plesent on deptn to Headqual ters Office)

.| Shri Pijush Kanti Dey

.} Shri Anjan Kumar Bhattacharjee

.| .Shei Dharanidhar kakoti

.| Shri Salil Chandra Bhattacharjee (at present on deptn.)
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, ANNEXURE-II
O/o The Principal Accountant General (Audit), Meghalaya.

Shri Dilip Kumar Saha

Shri Bishnu Mazumdar

Shri Sujan Kumar Das

Shri Jyotirmoy Chakraborty

Shri Mrinmoy Das

Shri Kalyan Chandra Dutta

Shri Partha Acharjee

Shri Shibaji Choudhury

Nl TR [VR P IO N P

Shri Santosh Kumar Basak

ANNEXURE-II
Q/o The Accountant General (Audit), Manipur.

Shri Md. Faizur Rahaman

Shri M. Jiteswar Singh

ad I ban

Shri L. Ibomcha Singh.

ANNEXURE-IV
0O/o The Accountant General (Audit), Nagaland.

 [1. T Shri Sirajuddin Majorbhuya

ANNEXURE-V
Q/o The Accountant General (Audit), Tripura.

Shri Jaharlal Saha

Shri Niranjan Chandra Das

Shri Dilip Kr. Choudhury (at present on deptn)

Shri Rabindra Nath Ghosh

Shri Jogendra Debnath

Shri Tushar Kanti Das

Shri Pijush Kanti Dasgupta

Shri Bijitendra Narayan Choudhury

N LB N T E S INT

Shri Mrinal Kanti Kar (at present on deptn)

.| Shri Manas Bhattacharjee

.| Shri Subinoy Paul

o|—|o

Shri Subhas Chandra Bhowmick

w2

Shri Nalini Kanta Das

=

Shri Subhas Kar.




ANNEXURE-VI -

O/o The Accountant General (Audit), Mizoram.

| { ? L 1. | Shri Sekhar Paul Choudliury

ANNEXURE-VIT
O/o The Accountant General (Audit), AP,

Shri Ranjit Kumar Dey

Shri Ram Janam Prasad

J2 o —

| Shri Jogen Chandra Norah.
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THE FOLLOWING AUDIT OFFICERS ARE PERMANENTLY ALLOCATED

TO THE OFFICES AS SHOWN BELOW:

ANNEXURE-VHI
O/o The Principal Accountant General (Audit), Assam

Shri Biplab Dhar

Shri Ranjan Paul Choudhury

Shri Gitesh Kr. Roy

Shri Ranjit Ch. Deb

Shri Pradip Kr. Bhadury

Shri Jyotirmoy Roy

Shri Sudhangshu Ranjan Paul (Il)

Shri Shyamal Bhattacharjee

Shri Shankar Narayan Bhattachauee )

e NS el Bl Bl gl ol Pl Eadl o

0. | Shri Sukal na Choudhuny

ANNEXURE IX
O/o The Principal Accountant General (Audit), Meghalaya

. | Shri Pranotosh Deb

2. | Shri Purnendu Bikash Dutta

) “ANNEXURE-X
O/o The Accountant General (Audit), Mizoram

I | Shri Sudhangshu Sinha

o

Shei Rathindra Bhatl‘achzﬁjee

ANNEXURE-XI
Olo Thc Accountant General (Audit), Arunachal Pradesh

Shri Ramanuj Bhattacharjee

| Shri Jagadindu Nandy

LN —

Shri Sukhendu Choudhury

ANNEXURE-X11
0/0 The Accountant General (Audit), Tripura

Shri Abhijit Dhar

Shri Subhas Ch. Das (at pr esent on deputation with the qus office)

Shri Gati Ranjan Paul

Slolo|—

Shri Amar Krishna Dutta
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ANNEXURE-XIII
O/o The Accountant General (Audit), Manipur

.| Shri L.Ibomcha Singh

ANNEXURE-XIV
O/o The Accountant General (Audit), Nasaland

Shri Ajay Bose

[\

Shri Bipul Chandra Nath
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THE FOLLOWING ASSTT. AUDIT OFFICERS ARE PERMANENTLY €\
ALLOCATED TO THE OFFICES AS SHOWN BELOW:

7

ANNEXURE-XV
O/o The Principal Accountant General (Audit), Assam

Shri Tapash Das Gupta .

Shri Ashit Dey

Shri Kunu Choudhury

Shri Badal kanti Mahajan (at present on deputation with the qus ofﬁce)
Shri Dhirendra Chandra Paul

Shri Ranjit Paul

Shri Bipin Chandra Pujari

Shri Jashabanta Choudhury

Shri Mriganka Deshmukhya

Shri Pradip Kr. Chakroborty

Shri Bhabananda Pathak

Shri Kiransashi Das

Shri Subash Ch. Dutta

Shri Nirode Chakroborty

Shri Satyajyoti Paul Choudhury

Shri Nirode Ranjan Biswas (at present on deputation)
Shri Subash Ch. Paul

Shri Brajalal Mazumder (at present on deputatlon with the Hqrs office)
Shri Mridul Kanti Hore

Shri Bhaben Ch. Kalita

Shri Joy Prakash Kumar

Shri Surya Kumar Bhagawati

Shri Debasish Chakroborty

Shri Khagen Gogoi

Shri Binode Kumar Hazarika

Shri Govindo Deka

Shri Nazrul Islam [.askar

Shri Jayanta Shankar Paul

Shri Nurul Islam Pramanik

Shri Ashim Jyoti Dutta

Shri Tapan Kr. Sarkar

Shri Madan Ch. Nath

Shri Moti Lal Das

Shri Lalit Gogoi

Shri Sultan Md. Salehuddin Ahmed

Shri Debasish Bhattacharjee

Shri Mukul Baruah

Shri Nibaran Ch. Gogoi

Shri Subir Nath Mazumder

Shri Haridas Acharjee (at present on deputation with the Hqrs office)
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41. | Shri Pradip Goswami

42. | Shri Naushad Al Ahmed

43. | Shri Subash Deb

44. | Smti Prativa Rani Das

45. | Shri Subikash Dutta

46. | Shri Alok Acharyya

47. | Shri Phukan Ch. Barman

48. | Shri Bidhu Bhusan Das

49. | Shri Pradip Kumar Kuri

50, | Shri Shyamal Kanti Kar

St. | Shri Ubedur Rahaman

52. | Shri Ratul Ch. Bora

53. | Shri Saradindu Paul

54. | Shei Arup Kr: Paul -

55. | Shri Pradip Kr. Dutta

56. | Shri Debabrata Saha

57. | Shri Pradip Chakroborty

58. | Shri Dipu Borah

59. | Shri Pratap Ch. Barmah

60. | Shri K.A.Augustine (at present on deputation)

61. | Shri Arindam Nath (at present on deputation)

62. | Ms. Kaushal Bhattacharjee (at pr esent on deputatlon with the qus offce) :

The following Asstt. Audit Officers ave retained in Guwahati Office as per orders of
the Hon’ble CAT, Guwahati

~ Annexure XVI
I Shri Sarat Ch. Das
2 Shri Guna Ram Kalita
~ 3. | Shri Birinchi Kumar Sarmah
‘4. | Shri Biren Boragohain

5. | Shri Snehangsu Nath
6. | Shri Subhash Kumar
7. | Shri Sreekant lal
8
9
|

Shri Nani Gopal Paul

Shri Babul-Ch. Das

0. | Shri Swapan Kr. Bose

11. | Shri Naba Kr. Bhattacharjee

. | Shri Binoy Kr. Das
[3. | Shri Samiran Chakroborty

Y .

[4. | Shri Sudipta Das Gupta

[5. | Shri Jayanta Ghosh

16. | Shri Om Prakash Upadhaya

[7. | Shri Jishu Bhattacharjee
a0 [8. | Shri Biswajit Choudhury
P [9. | Shri Sebabrata Mazumdar

' o 20. | Shri Ranajoy Bhattacharjee




. ANNEXURE-XVII o
O/o The Principal Accountant General (Audit), Meghalava

Shr'i Ardhendu Kumar Das

Shri Nabendu Deb

Shri Ajit Kr. Deb

[

2.

3. | Shri Haresh Ch. Borgohain
4

5

Shri Debotosh Choudhury

6. | Shei Tapash Kr. Dey

7. | Shri Dipal Bhattacharjee

8. | Shii Rup Raj Chakroborty

9. | Shri Binod Bhujel

10. | Shri Bidhan Roy

1. | Shri Kamala Kanta Katiwada

12. | Smti Shampa Naha

[3. | Shri Samson Jojowar

{4. | Smti Aitabolin Myrthong

 ANNEXURE-XVIII
O/o The Accountant Gene_ral (Audit), Tripura

- || Shri Tapash Ch. Mazumder
2. { Shri Kalyan Kr. Das (1)
’ 3. | Shei Kirit Kr. Dutta
f 4. | Shri Santosh Debnath
5. | Shri Animesh Mazumdar
6. | Shri Anil Baran Datta
7. | Shri Pradip Dey
8. | Shri Parimal Dutta Choudhury
9. | Shri Ajoyindu Deb
10. | Shri Arunendu Bikash Roy
: ['1. | Shri Phani Bhusan Mitra.
; [2. | Shri Ranendra Kr. Bhattacharjee
| I3. | Shri Nakul das
[4. | Shri Dwijen Kr. Sutradhar
5. { Shri Arun Ch. Nath
16. | Shri Karunamoy Nath
; |- 17. ] Shri Jaydip Ghosh
! : _18. | Smti Sanchali Roy ‘
19. | Shri Sarit kr. Choudhury
20. | Shri Debabrata Bhattacharjee
21. | Shri Dipankar Dey (l1)
22. | Shri Manasij Chakma ‘
. 23. | Shri Jayanta Baran Roy Choudhury




ANNEXURE-XIX
O/o_The Accountant General 3(Audit)_. Manipuir

&

Shri K.Ibochouba Singh

Shri_L.lbocha Singh

Shri Broja Kishor Singha

Shii A.lboton Singh '

Shri H. Tolen Singh

Shri L.Mawia

Smti A.Rita Devi

Shri L.Jiban Ch. Singh

Shri-L.Birendra Singh - L :

ShriA. B||oy Singh R L , K |
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: . _ ANNEXURE XX
| ) O/o The Account'mt Gencml (Audlt), Nagaland

[ [ Shii K.M.Kabu, ,
Shri Ramesh Chandra Pegu

[\

, ANNEXURE-XXI . .
O/o The Accountant General (Audit), Arunachal Pradesh

1 | Shri Bliupal Ch. Bhowmick 7 .. l

, ANNEXURE-XXII
O/o The Accountant General (Audit), Mizoram

[ 1. TShri Blilluba,neswarSinha' . - B ]
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THE FOLLOWING SECTION OFFICERS ARE PERMANENTLY ALLOCATED

TO THE OFFICES AS SHOWN BELOW:

ANNEXURE-XXIII
O/o The Principal Accountant General (Audit), Assam

&

Shri Phanidhar Halo]

Shri Nirmal Deori

!

2.

3. | Shri Dilip Kr. Dhar
4 Shri litesh Ch. Das

Smti Debapriya Purkayastha

Shri Pranjit Saikia

3.
6. | Shri Padma Kr. Das R.
7
8

Shri Subrata Sutradhar

9. | Shri Nepal Ch. Sarkar

10. | Shri Santanu Bhattacharjee

L. | Shri Ritul Changmai

12, | Shri Bikah Ranjan Das

13. | Shri M.Ganesh

[4. | Shri Joydev Bhowmick

{5. | Shri Kanak Ch. Das (I1)

16. | Shri Dipendra Das

L7. | Shri Mrinal Kumar

18. | Shri Hem Bahadur Dorjee

19. | Shri Sajal Kumar Biswas

20. | Shri Binod Kumar (Probationer)

ANNEXURE-XXIV

O/o The Principal Accountant General (Audit), Meghalava

I.__| Shri Prabha Roy Ryngkhlem (Probationer)

2. | Shri Ritesh Anand (Probationer)

3. | Shri Md. Gholam Gous (Probationer)

4. | Shri Sumit Kar (Probationer)

ANNEXURE-XXV
O/o The Accountant General (Audit), Manipur

t. | Shri T.Rozi Kr. Singh N
.2. | Shri Shaphaba Thokchom ,
3. | Shri G.L.Romuan Paite (Probationer)

4. | Shri John Mol Khanthang Paite (Probationer)-

J.SJ;:
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ANNEXURE-XXVI
O/o The Accountant General (Audit), Nagalan’d

Shri Mani Kandan C.

Shri Chibemo Shitirie

Shri T.K. Haridasan (at present on deputatlon)

Shri P.A.Suresh Babu

Shri H.Ajeto Wosta

| Shri Bendanganen Aier

.\l.‘-’\S/'.AP"!\’.—

Shri Kezhaletua Angami

ANNEXURE-XX VII
O/o The Accountant General (Audit), Tripura

Shri Sanjoy Sengupta

Shri Partha Sarathi Chakraborty

[ S

Shri Swapan 'Nandy

_ ANNE)\URI‘ XXV
0/0 The Accountant General (Audit), Alzawl

; L | Smti Zodingliani

The followmg Section Officers ( Pr obatloners) are placed on deputatlon in the
offices mentloned below: : :

O/0 The Accountant General (Audit), Aizawl

ANNEXURE-XXIX

I Shn Puyam Topendra Sing ( Opted for Manipur only)

o

Shri Mancmbam Nivash Singh ( Opted for Manipur only)

O/o The Accountant General (Audit), AP

. ANNEXURE-XXX

Shri L. Thongsei Haokip (Opted for Manipur)

I
2 Shri Holyangam Baite'( Opted for Manipur)
3

Shri Mangkhotinthang S. Haokip ( Opted for Manipur)
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‘THE FOLLOWING SENIOR AUDIT OFFICERS ARE PLACED ON
‘DEPUTATION ACCORDING TO THE DEPUTATION PREFERENCE
L : EXERCISED BY. THEM

A

PRy~
.Y

O/o The Accountant General (Audnt), Arunachal Pradesh, Itanagar

ANNEXURE-XXXT

Shri Pranab Kr. Dey (opted for Meghalaya)

Shri Satya Prasad Biswas (opted for Meghalaya)
Shri Paresh Acharjee (opted for Meghalaya)
Shri ShankarLal Paul (opted for Assam only)

AN —

O/o The Accountant General (Audit), Nagaland, Kohima

ANNEXURE-XXXII

Shri Hiten Chandra Dutta ( Opted for Assam only)

Shri Kamaleswar Bora ( Opted for Assam only)

Shri Ashutosh Deb (Opted for Assam only) '
Shri Ajit Kr. Saha (opted for Meghalaya (1*) and Assam(2"d)
Shri Tapan Kr. Roy (opted for Assam)

Shri Rabindra Mazumdar (opted for Assam)

AN Lo —

O/o The Accountgn nt General (Audit), Mizoram, Aizawl

ANNEXURE-XXXIII

Shri Samaresh Ranjan Das (opted for Meghalaya only)
Shri Ashish Kumar Acharjee ( Opted for Assam on ly)
Shri Dwijesh Ranjan Saha ( Opted for Assam only)
Shri Tapan Kumar Haldar (opted for Assam only)

Shri Kalyan Kr. Das (11) (opted for Assam only)

DN PN —




o s D

O/o The Accountant General (Audit), Manipur, I;np'hal

ANNEXURE-XXX1V

Dipan Kumar Das ( Opted for'Assam only) -

Malay Bhushan Acharjee ( Opted for Tripura only)

Ranadhir Singha ( Opted for Assam only)

FNYTPPY YO F.

Shri Sahadeb Ghosh ( Opted for Assam only)

Shri Bikash Roy ( Opted for Assam only)

Shri Subhendu Chakraborty (Opted for Assam only)

Shri Sujit Kumar Deb ( Opted for Assam only)

Shri Jadab Chandra Das (Opted for Tripura only)

Netk--3 EN N Fo N N

Shri Bimal Kanti Bhowmick (Opted for Assam- Ist and-Meghalaya-2"")

THE FOLLOWING AUDIT OFFICERS ARE PLACED ON DEPUTATION
ACCORDING TO THE DEPUTATION PREFERENCE_ EXERCISED BY THEM

O/o The Accountant General (Audit), Manipur, Imphal

ANNEXURE-XXXV

L 3 ' ] Shankar Sevak Das (Opted for v’l’l;ipvura‘cr)nly)_ o

O/o The Accountant General (Audit), Mizoram

ANNEXURE-XXXVI '

L1 [Mani Lal Das (opted for Meghalaya only)
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'3 . _The following Asstt. Audit Officers are placed on dé'putatioﬂ m the fdllowing offices.

ANNEXURE-XXXVII

O/o. the Accountant General (Audit), Arunachal Pradesh.

A(Q(

Shri Manindra Chakraborty (Opted for Meghalaya Ist and Assam 2"y

2 [Smti Anima Senapati (Opted for Assam)*
3 [Shri Bijoy Bhushan Deb, (Opted for Assam) **
4 Shri Balai Kumar Chanda (Opted for Assam)**
5 Shri Rupen Kumar Kakoti ( Opted for Assﬁm)"’*
6 Shri Kalyan Bhattacharjee, (Opted for Assam)*
7 Smti S. Shaltynecy D. Syiem (Opted for Megha)
8  |Smti Sangamitra Dasgupta (Opted for Assam)*
9 KShri Gopal Deb (Opted for Meghalaya I* and Assam 2"7)
10 Smti Gayatri Chettri (Opted for Meghalaya)
1 Shri Animesh Paul (Opted for Assam)
12 Shri Sudipta Nairayan Biswas ( Opted for Avss'am)
13 ShriT. Gopal Singh (Opted for Meghalaya)
Q/o. the Accountant General (Audit), Mizoram.
ANNEXURE-XXXVHI
1 Shri Subhash Chandra Bhattacharjee (Opted for Assam)**
2 Shri Biprajit Pukkayastha ( Opted for Assam)**
5 Shri Partha Sarathi Gupta (Opted for Assam)**
4 Shri Faizur Rahaman Choudhury ( Opted for Assam)**
5 Shri Biswadeep Chakraborty (Opted for Assam)
6 Ms Ballyda Sawkmie ( Opted for Meghalaya only)
7

Ms D. Shantisree (opted for Assam only)

*

Allocated to Guwahati office but retained temporarily in the office in which

they are working at present till finalisation of the Court case.

Allocated to Guwahati office but placed at the disposal of the offices shown

against them till finalisation of the Court case.
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O/o. the Accountant General (Audit), Nagaland.

ANNEXURE-XXXIX

Shri Narayan Chandra Roy (Opted for Assam only)*
Shri Sumit Kumar Paul ( Opted for Assam only)*

Shri Diptendu Chakraborty ( Opted for Assam only)*
Shri Parakesh Seal ( Opted for Assam only)*

Shri Atul Chandra Dutta (Opted for Assam only)*
Shri Hitesh Kakoti ( Opted for Assam only)**
Sibotosh Bhattacharjee ( Opted for Assam only)**
sShri Lakshmi Buragohain ( Opted for Assam only)**
Shri Pradip Kumar Moitra ( Opted for Assam only)**

S|yl —

* Allocated to Guwahati office but retained temporarily in the office in which
they are working at present till finalisation of the Court case.

L EE Allocated to Guwahati office but placed at the disposal of the offices shown
against them till finalisation of the Court case.
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uNEXURE M l

Oi‘!CE OF THh PRINCIPAL ACCOUNTANI GENE CRAL (AUDIT) ASSAM,
i BELTOLA, GUWAHATI —29.

i
¥
R
!
1

0.0, NO: Estt-1/A1dit/ 134 ' : Dated:08—08-2006 .

In pursuance of Lstt—]/Order No.58 dtd. the g /«ugust, 2006 of Pn'ncipai Accountant

Gener J’ (Audit}, Meghninva, ete, Shillong, the names of Senior Audit Officers/ Audlt Officers/

Assistant Audit officers/ Section Officers as mentioned in the Anmnexure-I, I, III and IV

respectively are placed permanently in the Office of the Principal Accountant General (Audit)

~ Assam, Guwaati-29 and the names of Assistant Audit Officers as shown in Annexure -V are .
- retained in the office of the Erincipal Accountant General (audit) Assam, Guwahati-29 till the. .

disposal of the case in Honorable CAT, Guwahati Bench.

Authority:  Pr. AG’s orders dtd08.08.2006 at P/2 N of file NoEstt.1/Au/1-51/
Vol-11/2006-07. ‘ '

: - Dy. Accountant General (A&W)

Cohen o : - SELEE I P A
" Memo No. Estt-I/Audit/1-51/Vol-11/2006-07/1537 - Dated 08.08.2006
Copy forwarded for information and necessary action to:

The Comptroller and Auditor General of India, -
10, Bahadurshah Zafor Marg,

IndrapmsthaHeadPo&t Office, o R Co R , P
New Delit - 110002 o | | | o :

e o v ' | Dcput_v Accountant General‘ W).




" Memo No. Estt-I/Au dit/1-51/Vol-11/2006-07/153 8;-53 i

Dated 08.08.2006

. Copy forwarded ior information and necessary action to:

L

XN s w

9.

. 10.
11
12,
13.
14.

The Pr. Dircctor of Audit, N.F. Railway, Maligaon, Guwahati-11

~ The Pr. A.G. (Audit), Meghalaya,etc., Shillong-1

The A.G. (Audit), Nagaland, Kohima. SR

The A.G. (Audit),Manipur, Imphal

The A.G. (Audit),Tripura, Agartala. . : _ o
The Secretary to the Pr. A.G. (Audit), Assam, Guwahati-29 . _

The P.A.O,, O/o the Accountant General (A&E), Assam, Guwahati 29

The Private Secretary to the Pr. A.G. (Audit), Assam.

The A.A.O. Record , g R

The A.A.O,, Estt.II Section

All Branch Officers

All concerned Officers

The Hindi Cell.
O.0QFilc

-:\

. ; _
Sr. Audit Officer (Admn),

4

[

Y '\\
\ ’v.lx
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Annexure-| ‘ @\

. '. The following Senior Audi'; Officers are permanently allocaid to the office of the PA;B(Audit), Assam

Designation [Present Place of posting W'—.;rhe é)f_ the office ]
' AN s permanently allocated

C AN .|and posted. .

Sr.AQ. . - Ofo the PAG(Audit) - |Ofo thé PAG (Audit) |

Assam, Ghy. ) Asgam,‘ Ghy.

Sr. A.O. _ |O/o the F’AG(AUdit) . |Olo the PAG (Audit)
' Assam, Ghy. Assam, Ghy.

DEY|Sr. A.O. Olo the PAG(Audit) Olo the PAG (Audit)|
. .- .Aesam,‘..Ghy. oo Assam, Ghy.

Sr. AO. Olo the PAG(Audit) Ofo the PAG (Audit)
Assarrp,’ Ghy. . Assam, Ghy.

Sr.AC. [Olothe PAG(AUd®)  |Ofo the PAG (Audif)|

o Assam, Ghy. | Assam, Ghy, » ,
S-A.O. "[Ofo the PAG(Audi) - {Plo the PAG (Audit .
L 3 Assam, Ghy. - |Assam, Ghy. . ;
Sr. A0, |Olothe PAG(AUdit) [0/ the PAG (Audit)]
BASUMATARY ~ . |Assam, Ghy, . AsSam,.Ghy. .
: N Tt AR B et .
£ :s\-v,?]»m"ka‘."'}fj}fji?"'FFT?\.O.‘ ©Ofo the PAG! Audit). - [Ofo the PAG (Audity [
' . NIRRT Assam, Ghy T /\ssam,Ghy .
 °|PHABENDRA - RAM[St 4,0 O/o the PAGIAUGT) |07 the FAG (Audiny[].
PR TR s, oy [ssamiahy
" 'OSADHAN SARKAR, |67 AG. o the PAG(AUdt) ~ [Olo the PAG (Audi
B o ’ o Assam, Ghy, Assam, Ghy. -
,-——_~___“ ‘ P -r_ ~ ~ . - : —
TTIKENDRA NATHIS: AO. [Oiothe PAG(Audit) . [O/o the PAG (Audit)
CHOUDHURY | [Assam, Ghy. T Assam, Ghy. ' -
12/ AMALENDU [SL.AQ. [Oiothe PAG(Audit)  |Olo the PAG (Audit)|
CHAKRABORTY - A\jssam, Ghy. .Assaml, Ghy.
13 @:OVA‘KA_R-NA;TH‘-;- S-A.0. - 0/o the PAG(AUdit) |Cfo the PAG (Audit)
A A Assam, Ghy. /Assam, Ghy. - ‘
ﬁ? D.K. SINHA 8L AO- o/ the PAG(Aucit)  [Cro the PAG (Audit)
N s fassamchy T i Sy



[~ 15]JOHN DHANWAR

Sr.

A.Q.

Olo the PAL Fixit)
Assam, Ghy

. 16{ANJAN

BHATTACHARJEE

Sr.

A.O.

Olo the PA i) |
Assam_ Ghy

Olo the PAG-(Audit)
Assam, Ghy.

Olc the PAG (Audit)
Assam, Ghy.

17|GOPEN SARKAR

| Sr.

A.QC.

Olo the PR ) ~

|Assam, Gti;

1O the PAG (Audit)

Assam, Ghy.

18/ TAPAN BISWAS

Sbr.

A.O.

Olo the PE. +{7ait)
Assam, Glv. '

Ol the PAG (Audit)
Assam, Ghy. '

19|UTPAL
PAUL

KUMAR|Sr.

A.Q.

Olo thio PLG(+ i)

Assam, Gty .

O/ the PAG- (Audit)
Assam, Ghy.

0 BIAN KT. SIIDAR

Sr.

AQ:,

Olo tha Py+'if. « «dlit)

Assarn, Gy,

O/ the PAG (Audit)
As:3am, Ghy.

21/KUTUBUDDIN
- |BORBHUIYAN .

Sr.

A.Q.

Olo the P.-i3:/ it
Assam, G+, '

O'o the PAG (Audit)
Assam, Ghy.

22|E.5.CHAKRABORTY |Sr.

A.Q.

Ofo the P 3i,-udit) -
Assam, C::

U= usi

Oro the PAG (Audit)
Assam, Ghy.

23[SIBADAS
BARDHAN.

Sr.

A.Q.

Olo the F #:3: +udit)
/ _

“ |Assam, (.

Olo the PAG (Audit)
Assam, Ghy.

24| GHANASHY AM
" |DUTTA h

‘Sr.

A.Q.

“TOlotie F s adit)

Assam, ('—:":Y

“[C7o the PAG (Audit

Assam, Ghy.

25|BROJEN DOLEY,

1Sr.

A.Q.

Olo the F *C.: iudt)

Assam, ¢y

"o the PAG (Audit)
- |Assam, Ghy.

26/7.K. DUTTA

Sr.

A.Q.

TOfo the T--C.: udit)
Assam, =

106 the PAG (Audt)

Assam, Ghy.

27[SUBHASH
CHANDRA
. |CHAKRABORTY

Sr.

A.O.

o7 the HiaGi: Aud)

Assam, iy

Ol the PAG (Audit)
- |Assam, Ghy. ¢

28[PLIUSH KT. DEY _

Sr.

AO.

Olo the © A audit)
Aszam,

Olo the PAG (Audit)
Assam, Ghy.

25[SAMIRAN
SUKLABAIDHYA

sr.

AO.

Olothe - & . “ucity

Assam, .1

Slo the PAG (Audit)
Assam, Ghy.

30[FAZLUL HAQUE

Sr.

A.O.

Ola the - B:2i Auait)
Assam_ i3t ‘

o the PAG (Audit)

Assam, Ghy.




._._w‘~ ‘ .
Meed .

SN, PATWARI 5r

AO.

Olo the PAG{Audit)
Assam, Ghy.

Assaim, Ghy.

Oin the PAG (Audit)|

UL AN LA S S

Clo the PAG(AUGL)
Assam, Ghy.

Assam, Ghy.

Cio the PAG (Audit)|

33[RANJIT .
© [SUKLABAIDYA

Ofo the PAG(Audir)
Meghalaya, Ehillang

D the PAG (Audit)
Assam, Ghy.

FALANKESWAR PEGU {S1.

AQ.

Olo the AGIAUGE)

|Nagaland, Kohiina

/o the PAG (Audit)
Assam, Ghy.

VISWANATHAN

D 39|C.T. E . Sr.

AO.

at present on deptn.
With Hatr. Cifice

Ofn the PAG (Audit)

Assam, Chy.

Z6|SUDEB CH. DAS Sr.

A.Q.

al present o deptn.

57 the PAG (Audit)

Assam, Ghy.

TSTDEIMAN MITRA (S,

AQ.

at present on deptn.

Do the PAG (Audiit)
Assam, Ghy.

T28[HOSHIER
SEVRAIN

SINGH{Sr.

A.Q.

at presani v e

With Hatr, Ottics:

o the PAG (Audit)
Assam, Ghy.

BHATTACHARIEE

T39[SALIL CHANDRA - St

AQ. -

at present on deptn.

Oio the FAG (Aud)
Assam, Ghy.

DHAR

TUO[RASA - RANJAN|Sr

AQ.

Ol the PAGALI
Wieghalaye, Shiiong

Do the PAG (Audi)

Assam, Ghy. -

~ 41[KURIA KOSE MM, st.

A.O.

Olo the AG(Audi)

|Nagaland, Kohima

“|Cfo the PAG (Audit)

Assam, Ghy.

CHAKRABARTY

TARSATAL - KANTIST

AO.

Tripura, Agartale

Ofo the AG{Aucit) - :
" tAssam, Ghy.

Dlo the PAG (Aud_i’t)

43 SUBRATADEY - Sr.

AO.

Olo the PAGIAUC)-

“IMeghalayz, Enilong

1570 the PAG (Audit)

Assam, Ghy.

v ot W 2 A0 e L



Annexure-lf

* The following Audit Officers are permanently allocated to the office of the PAG(

Desighation

181, Na. [Name Present Place of posting
1{BIPLAB DHAR Audit Officer |O/o the PAG(Audit)
e ' Assam, Ghy.
2{RANJAN PAUL CHOUDHURY Audit Officer |Ofothe PAG(Audit)
Meghalaya;, Shiliong.
3|GITESH KUMAR ROY - |Audit Officer jO/o the PAG(Audit) .
_ ' e ___ |Assam, Ghy.
4/RANAJIT CHANDRA DEB * {Audit Officer |O/o the PAG(Audit)
: L Assam, Ghy. \
5{PRADIP KUMAR BHADURY {Audit Officer [Ofo the- AG(Audit)
S Manipur, Imphal
6[JYOTIRMOY ROY Audit Officer |O/fo the AG(Audit)
: 7 , o Nagaland, Kohima
7| SUDHANGSHU RANJAN PAUL (I) |Audit Officer |Ofo the AG(Audit)
- Manipur, imphal
8/SHYAMAL BHATTACHARJEE Audit Officer |O/o the AG(Audit)
' , - “|Manlpur, Imphal
9{SHANKAR NARAYAN - Audit Officer [O/o the AG(Audit)
BHATTACHARJEE | . |Nagaland Kohima
10]SUKARNA CHOUDHURY Audit Officer [O/o the AG(Audit)
1 Manipur, Imphal. -

-
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“-{‘: ‘ Thefolidwing,as:-:istant}\udit Officers are pern.anently allocated to the fice of the PAG(Audit), Assam Cé‘; :
? S |Name Designation |Present Place of Name of the office j _
! ) posting permanently aliocated
. and posted '
" o e Olo e PAG(Audit)  |Ofo the PAG(Audit)
1| suthash Deb |ano Assam, Ghy. ~ |Assam, Ghy.
A e i Sl the PAG(Aud)  |Ofo the PAG(Audit)
21N é‘ Dieu Boral AAO Ascam, Ghy. . Assam, Ghy.
: ‘ \ ‘ Olo the PAG(Audit) - [Ofo the PAG(Audit)
| 3| suthashCh Paul ARO pssam, Ghy. Assam, Ghy. |
| o "[Co the PAG(Augit)  |O/o the PAG(Audit)
? 4|  Bhaven Ch Kalita AAO |Assam, Ghy. |Assam, GIW.
- i the PAG(AUdit) |0/ the PAG(Audi)
5| -.Lali Gogoi |ArO Aezam, Ghy. - |Assam, O,
~ R . 17 he PAG(Audit) {Olothe PAG(Audit)
7 6], . Pratap Ch. Barmah AAQ . Asgam, Ghy.- pssam, Ghy.
, ' - 57 the.PAG(Audit)  |Ofo the PAG(Audit) |-
] 71 Biin Pujad AR Lasarn, Ghy. ~ |Assam, Ghy.
' - - Olo the PAG(Audit) O/ the PAG(Audit)
gl  Nausad Ali Ahmed AAO Assam, Ghy. ~ |Assam, Ghy. -
: | O,othe PAG(Audlt) 10lo the PAG(Audit) |
9|  Muikul Baruah AAO aam, Ghy. Assam, Ghy.
: L : O/o the PA(:(Audlt\ Ofo the PAG(Audit)
10| M.:dan Ch. Nath L |ARD Assam, Oh .. |Assam, Ghy. .
‘ oo ' {Ofo the PAG(/&udit)' -\Olo'the c’AG(Audit)
11! Pradip Chakraborty " |AAO pssam, Ghy. | Assam, Ghy.:
- T Ol the PAG(Audit)  {Ofo the PAG(Audit)
42| Joy Prakash Kumar AAO - | Assam, Ghv. Assam, Ghy. ]
1 | 1670 the PAG(AudL). [|Ofo the PAG(Audil
13| - Sorandindu Pavl AAO {Assam, Ghy. Assam, Ghy. "
: T | o the PAG(AUdi) [|Ofo the PAG(AUdt)
i 14|  Ubedur Rahman AAO ~|£ssam, Ghy. |{pssam, Ghy. -
‘ ) S T ~1&0 the PAG(Audt) . |{Oro the PAG(Audit)
E 15| Tapan Kr. Sarkar AAO - |Assam, Ghy. ~ Assam, Ghy. +
: ‘ T | — 77130 the PAG(Audit) '|Ofothe PAG(Audit)
' 16| . Pradip Goswani AAO Anssam, Ghy. Assam, Ghy.-
\/” ‘ S T iniothe PAG(Audit) . [O/0 the PAG(Audit}
47| Pradip Kumar Kuri ~ |AAQ - lAssam, Ghy. -~ |Assam, Ghy.
- 1 . iQlothe PAG(Audit) {070 the P'AG(AUdit) :
18! Tzhabananda Pathak 1AAO ' lmesam, Ghy, - |Acgam, Ghy. - :
Lo i R it Yo the PAF‘(Audit) |Gk the F’AG(Audl*
19| M. Pramenik AAQ C Qaszam, GOV, Rssam, Ghy. - .
_ - - o |Ofotne PA ()(Audlt) Ofo'the PAG(AudL) |
26| Shvamel Kanti Kar AAC ;- |Azsam, Ghy. Assarn, Ghy. B
:A HQ%\'&&



E 4
2

F®

@
Olo the PAG(Audit) |Ofo the PAG(Audit)
21| B.Bhusan Das AAO Assam, Ghy.- Assam, Ghy.
- Olo the P/\G(/\udlt) Olo the PAG(Audlt)
22| Kunu Chowdhury AAC |Assam, Ghy. ‘|Assam, Ghy. '
Olo the PAG(Audit) |Ofo the PAG(Audit)
23| Pradip Kr. Chakraborty () |AAQ. ' |Assam, Ghy. Assam, Ghy.
\/ v O/o the PAG(Audtt) Ofo the PAG(Audlt)
" 24| Jasbanta Choudhury, __ _|ARQ . Assam, Ghy. ~ |Assam, Ghy.
, - | Olo the PAG(Audit)  |Ofothe PAG(Audit)
25| Phukan Ch,Bamman = |AAQ . Assam, Ghy. = |Assam, Ghy.
_ : Olo the PAG(Audit) |Ofo the PAG(Audit) |
26| Debagish.Chakraborty ___ |AAO .. Assam, Ghy. Assam, Ghy.
. Olo the PAG(Audlt) Olo the PAG(Audit)
57| Debasish Bhattacharjee AAO Assam, Ghy. .~ |Assam, Ghy.
i Olo the PAG(Audit) |Ofo the PAG(Audit)
28| Jayanta Sankar Paul _ {AAQ Assam, Ghy. Assam, Ghy.
2 - Ofo the PAG(Audlt) Olo the PAG(Audit).
\4 Subikash Dutta AAQ Assam, Ghy. ' {Assam, Ghy. . .
R Olo the PAG(AudIt)  |Ofo the PAG(Audit)
30|  Ranjit Paul. AAQ Assam, Ghy. Assam, Ghy. ‘
, ‘ _ Olo the PAG(AUAN) _|O/o the PAG(AUdit)
a1l  Mriganka Deshmukhya AAO Assam, Ghy. Assam, Ghy.
' ‘ Olo the PAG(Audit) |O/o the PAG(Audit)
32| Subhash Ch. Dutta AAQ Assam, Ghy. Assam, Ghy. A
] —O/o the PAG(Audit) |Ofo the PAG(Audit)
33l Pradeep Kr. Dutta AAO Assam, Ghy. Assam, Ghy. .
| - Olo the PAG(Audit) |O/o the PAG(Audit)
3/iL‘__(__§pvinda Deka AAO Assam, Ghy. Assam, Ghy.
N : OJo the PAG(Audit) |Ofo the: PAG(Audit)
25|  Ashimjyoft Dutia AAO ' |Assam, Ghy. Assam, Ghy.
' ' Olo the PAG(Audit) |O/o the PAG(Audit)
ag|  Mrdul Kt. Hore AAO * |Assam, Ghy. Assam, Ghy.
1070 the PAG(Audit) |Ofo the PAG(Audit)
a7l Nibaran Gogoi AAO Assam, Ghy. Assam, Ghy.
100 the PAG(Audit) ~ |Olo the PAG(Audit)
3g|  Ratul Bora AAO Assam, Ghy. Assam, Ghy."
. ' Olo the PAG(Audit) |Ofo the PAG(Audit)
| 39 S.M.S.Ahmed AAO Assam, Ghy. Aasam, Ghy.
- Olo the PAG(Audit) {Olo the PAG(Audit)
40| Khogen Gogoi AAO |Assam, Ghy. ‘|Assam, Ghy. :
~ _ Olo the PAG(Audi) [Ofo the PAG(Audit)
41| Dhirendra Ch. Paul AAO Assam, Ghy. Assam, Ghy.
| Olo the PAG(AUdI) - [Olo the PAG(Audi)
42| NI Laskar - |AAO Assam, Ghy. . |Assam, Ghy.
, Olo the PAG(Audit) |Ofo the PAG(Audit)
| a3 Ku.n Sashi Das. AAC P, Ghy. - |Assam, Ghy.




LAY

Gio the PAG(Audit) |{Ofo the PAG( U |
44l Binode Hazarika AAQ Assam, Ghy. Assam, Ghy. __\
' Olo the PAG(Audit) |Olothe PAG(Audit)
45|  Motilal Das AAO As=am, Ghy. ~ |Assam, Ghy. )
; Olo the PAG(Audit) {Ofo the PAG(Audit)
46|  Debabrata Saha AAO Assam, Ghy. Assam, Ghy.
, Cinthe PAG(t.udit). {Ofothe PAG(Audit)
47| Satva Jvoti Paul Choudhury |AAOQ Assam, Ghy. Assam, Ghy. ‘
‘ Slo the PAG(AUdIt) - |Ofo the PAG(Audit)
48|  Surya Kr. Bhagaboty AAO Assam, Ghy. Assam, Ghy.
‘ Olo the PAG(Audit) Olo the PAG(Audit]
40|  Prativa Rani Das. AAO fesam, Ghy. ~ |Assam, Ghy.
o ” Oo the PAG(Audit) |Ofo the PAG(Audit)
50  Subir Nath Mazumdar AAO Losam, Ghy. Assam, Ghy. 7
_ | = ihe PAG(Audit) |Ofo the PAG(Audit) "
51|  Arup Kr. Paul AAO Ascam, Ghy. Assam, Ghy.
- , Ofz the PAG(Audit). Olo the PAG(Audit)
52|  Alok Acharjee AAQ Assam, Ghy. Assam, Ghy. ]
. , ' Gio the PAG(AudIt)  |Ofo the PAG(Audir)
53|  Tapash Das Gupta AAQ Meghalaya,Shillong Assam, Ghy. )
. 0.0 the AG(Audit) Olo the PAG{Audit)
54{ Asit Dey AAQ Tiipura, Agartaia Assam, Ghy.
at present on deptn. {Ofo the PAG(AUdIt)
55|  Radal Kanti Mahajan 1AAO veat Hatr, Office Assam, Ghy. |
S Olo the AG(Audit) - |[Ofo the PAGAUdil)
58|  Nirode Chakraboity AAO Tripura, Agartala Assam, Ghy. . B
_ ' , : a. |oresent on deptn. Olo the PAG(Audit)
57|  Nirode Rn. Biswas AAO _ ' ~ |Assam, Ghy.
. at present on deptn. Olothe PAG(AudI )
58| DBrajalal Mazumder AAQ with Hatr. Ofiice ‘IAssam, Ghy. . )
. S ~at present on deptn. {Olo the PAG(AUdE;
.59{ Haridas Acharjee AAO iwitn Hatr: Office '|Assam, Ghy.
a af present on deptn.  |[Ofo the PAG(AUGH! 7
60l Ii.A. Augustine AAO Assam, Ghy.
| . o ot oresent or: deptn. |Ofo the PAG(Audit} ]
61| Arndom Nath AAO . ~ {Assam, Ghy.
' T:Foresent on deptn.- [Glo the PAGAUCT:
62|  Mis. Kaushal Bhattachatjce JAAO . | Hatr, Ohice . Assam, Ghy.

T w&c.)



Annexure—lv

The followmg Sectlon Officers are permanently allocated to the ofﬂce of the PAG(AUdIt) Assam

SI.No. {Name . Designation  [Present Place of posting |Name of the office
' . : permanently .
A . * |allocated and posted
1|Phanidhar Haloi Section Officer - |O/O the AG (Audit) O/0 the PAG (Audit)
' . {Negaland, Kohima Assam -

2|Nirmal Deori

Section Officer y

0/Q the PAG (Audit)
Assam,Ghy

0O/O the PAG (Audlt)
Assam

3[Dilip Kr, Dhat

Section Officer
a

O/0 the PAG (Audit)

Assam Ghy

O/0 the PAG (Audit)
Assam '

4|Jitesh Ch. Das -

Section Officer

0O/0 the PAG (Audit)

" {Assam,Ghy

0O/Q the PAG (Audit)
Assam

S{Smti Debapriya
Purkayastya

Section Officer

O/0 the PAG (Audit)
Assam,Ghy

]0/0 the PAG (Audit)

Assam

6 Padma Kr. Qas R

Section Officer

JO/0 the PAG (Audi)
. |Ascam,Ghy

0/0 the PAG (Audnt)
Assam

7|Pranjit saikia

Section Officer

O/0 the PAG (Audit)

O/ the PAG (Audit

A Assam,Ghy S Assam
8|Subrata Sutradhar  |Section Officer |O/0 the PAG (Audit) O/O the PAG (Audit)
S , - - . |Assam,Ghy |Assam ‘
9|Nepal Ch. Sarkar | Section Officer [O/O the AG (Audit) O/0 the RAG (Audit)
~ |rssam,Ghy ‘ Assam

10|Santanu Section Officer |O/O the AG (Audlt) O/O the PAG (Audlt)
Bhattacharjee , - - |Nagaland, Kohima . |Assam | .
11{Ritul Changmai Section Officer {O/O the PAG (Audit) 0/0the PAG (Audzt)
o -+ {Assam Ghy - Assam
12{Bikash Ranjan Das [Section Officer |O/O the PAG (Audit) -10f0 the PAG (Audlt)
' R : - |Assam Ghy Assam

13|M. Ganesh

Section Officer

O/0 the PAG (Audi)

‘{Meghalaya, Shiliong

O/0 the PAG (Audll) '
Assam - -

© ' 14|Joydev Bhowmick

Sectioh Officer

/O the AG (Audit)
Manipur, Imphal

|O/O the PAG (Audif)
- |Assam

16 Kanak Ch. Ds (I

Section'Ofﬁqer

O/O the PAG (Audlt)

- |Assam-

O/0 the PAG (Aud:t)
Assam

16(Dipendra Das

Section Officer

O/0 the AG (Audit)’
Nagaland, Kohima-

0O/0 the PAG (Aud:t)
Assam

17 |Mrinal Kumar

Section Officer

Q/0 the: PAG (Audlt)
Assam

O/O the PAG (Audit)
Assam oo

18{Hem Bahadur

Seqtion Officer

OJO the PAG (Audi)-

O/0 the PAG (Audit)

(Probationer)

Section Officer

|Dorjeg _ ‘ {Assam _ {Assam
19|Sajal Kumar Biswas |Section Officer | " N/A -{0/O the PAG (Audit)
1 : A Assam. :
'20]|Bincd Kumar - N/A Of0 the PAG. (Audlt)

Assam

A Bashd
%‘i@ww)
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The followmg Assnstant Audlt Offacers are retamed in the offlce of the PAG(Audlt) Assam, Ghy As
per orders of Hon'ble CAT, Guwahati..

SI. No.

Name -

1 Sarét Ch. Das.
2 Guna Ram Kalita
: 3 Birichi%l(umar Sérmé
4 Biren Boragdhain
-5 Snehangsu Nath
é Subhash kUmar'
7 Sreekant Lal -

8 Nani Gopal Paul

9 Babul Ch. Das

10 Swpan kr. Bose .

Designation

- Assistant Audit Officer

Assistant Audit Officer

- Assistant Audit Officer

. A’ésiétant'Audif Officer

Assx tant Audlt Offncer. '

Assistant Audit Officer

Assistant Audit Officer

Assistant Audit Officer -~

Assistant Audit Officer

o Assastant Audit Offic_er

11 Naba kurhar Bhattacharjee .

- 12 Binay Kumar Das

13 Samsrn Chakraborty

14 Sudxpta Das Gupta

: 1‘5 Jayanta Gosh |

16 Om Prakash Upadhaya :

17 Jlshu Bhattacharjee

18 stwajlt Choudhury

19 Sebabrata Mazumdar

20 Ranajoy Bhattaoharjee »

'As.sistant Audit Officer |

: 'Assistant Audit Officer‘ -

Assistant Audit Officer

Assistant Audnt Officer

' Assustant Audut Ofﬂcer

jAss:stant Audlt OfF icer

AQSlStant Audlt Offlcer A

" Asststant Audlt Officer

. Ass;stant Audtt Ofﬁcer

Asssstant Audxt Officer

[ESTET
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i 9.9.‘8.(16. When the matter came up:‘for
. %tomi(.\@mtion‘ for admission prJ. L.
o | .. w sarkar len_rned dounsel” for the

applicant s submitted (hat interim

a
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order in identical _matber in

O.A. No 125 of 06 has been passed

on 29. 5.06 by thls Tribunal directing

pondents not 0 dxsturb the

fromv thelr place of

i
I

:/" 1 the res
1{ apphcants

Y

) / N
iy poslings till l':h'e;-'next date. But the
'-0 N o .

respondents ¥ e" c’hanglngv thelr

i
| options from | time to t:!m
1
Ator the respendentsd

{
l{ i °09td~
1 .

!

L

1 have hesrd nr.a.n.samr'-

leaxrnsd counual fox the apyplicants
and Ms.U.ma l.oaznod Men c.o.s.c

e .
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" matter on 23.9.06. .
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Siml]ﬁﬁ ‘ 1ssue is

lnvolved in‘. this matter .The

'appllcants hnve been allocnled to

Guwahatj ofﬁce, whlch !s stalved

Annexu:e L Dated 882006 and

repraduced below'- ' :
“Allocated to Guwehatl office
but retained temporarlly in
the office In ‘which they ere

 working at jpresent .
finalization of the Court
Case.

Allocated to Guwahah

office but placed at ‘the
¢isposal of the offices shown

; . agalnst. them till- tmalizetion

. nf the Court case.

~ The counsel -fér the applicant has also

submitted ,ﬂl'at though the applicant
liave Been.allocated to Guwahati they
are likely to be transferrt'ad' to the office .
of the Nagaland. |
Considering the st}l)tlllsle)ll and
mate;rials on records ‘.‘le.(;Olllisel' for the
has - guhmitted that she

respondent

would llke to take mstrhcbons to - hh,'

. reply statement. Let it’ be’ done Post the

/

- . - e
. v

In the meantxme Lhe
respondents are directéd-not
.to disturb “the applicants
from their ' present place of.
postings till the next date.
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BEFORE THE CENTRAL ADMINLS TRATIVE TRIBUNAL
GUWAHATT BENCH GUWAHATI
A NO. 273720006

, fang

,——\/N

SHRI GOVINDA DEII\‘ILA & OT1ERS
.......... ADPLICANTS
“VERSUS-
UNION OF INDIA & OTHERS
........ RESPONDETNS

CWRITTEN STATEMENT FILEN RY THE R ESPONDETNS

1)

[
N

|99}
S

{)

That the regpondents have reccived copy of the OA and have gone through the
same and have understood the contentions made thereof. Save and u‘;ccpt the
statetuents, which ae not specifically adiitied herein below. rests iay be treated
as total denial. The statements, which are not borme on records, arc also denicd
and the applicant is put to the stricte i aronl thercol, |

That with recard to the stafement made in paragraph 1 of the OA. the respondants

~.—J

beg t oﬂ'“' no cenunent,

That with regard to the statement made in paragraph 2 of the OA. the respondents
beg to state that in terms of Section 20 of the Administrative Tribunal Act. 1983
amended from time to time a Tribunal shall not m‘diﬁnarily entertain an applic:zx(im

s to redressal of grievances, In the instant application,

fhe applicants bave not submiticd any application/appeal to thic appropriate hisher
authorities for tedicssal of thel gricvances.

On this pround ajone the Tlon ble Tribunal may be pleasad fo dismiss the

A wath cost,

1) That with reaard to the statement mads in paragraph R of the QAL thy respondunts

beg to submit that in vicw of the statement made above the question of lmitetion

dises nut arise.

-
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That with regard to the statement made in paragraph 4.1 of the 0A, the

respondents do not offcr any comment.

That with regard to the statement made in paragraph 4.2 of the QA. (he
respondents beg to- state that the applicant should have exhausted all official

channels for redressal of their grievances before moving the Hon'ble Tribunal. As

they have not exhausted all official channels, the instant application is devoid of

metit and on this score alone the Hon'ble Tribunal may be pleased 1o dismiss the
OA with cost.
0.A

Faot with regard fo the statement made in paragraph 4.3 of the ¥lhc respondents
beg to state that up to the level of supervisor the cadres had already been
separated  with effect from 01/09/1981 amongst the offices of Accountant
General, Assam, Meghalava, Arunachal Pradesh & Mizoram: Tripura, Manipur
and Nagaland. However, on passing of S. (). G. Exam from any of the aforesaid
offices. a combined senionity list is prepared for promotion to the g,mclc- of Scction
()lﬂcﬁuﬂ and on their promotion they belong to the common cadre of Section

Officres of the office of the Pr. Accountant General, Assam, Mecghalaya,

- Arunachal Pradesh & Mizoram; Tripura, Manipur and Nagaland. Therealter, their

[names are shown in the Gradation list of Group ‘B’ gazetted and Non-gazetted
and subsequently they are promoted ¢ ¢ +dee of Assistant Audit Officer and
from the above that the term comnivag v .1+ vot a definite meaning and is not

a vague term. .

————.

That with regard to the statement made in paragraph 4.4 of the OA. the
respondents beg to submit that there is a definite joint cadre in existence in the
case of Section Officers/ Assistani  Audit - Officers/Audit Officers’Sr.  Audit
Officers in the Audit offices, the (L‘.omn'iroller and Auditor Cieneral of India alter
total application of mind asked all the officers of the N. . Region o cxercise the
choice af place of pasting. ‘The officers of all the offices”naveYorders of their
seniosity, \\«'hén, however, the number (}I" optees for a pacticular place was found
to be in excess of reguired streng(h, they svere posted to deficit offices on
deputation basis. Thus the respondents submit that there was no unfairmess or

arbifrariness in the separation of cadres.

L



9y That with 1egaul to the slalclnen( made in pmagtaph 4.5 to 4.9 of the OA, the

respondents bug to offer no commenl being matter of records.

}

|

10) That with regard to the statement made in paragraph 4,10 of the OA, the
respondents beg to state that with opening new offices as stated in the aforesaid
paragraph the Accountant General. Assam, Meghalaya, cte., Shillong used to post
officetglo these offices on o, e 1oy rmongst the section Officers of the
common cadre. Thus buaring the laun 2 ihe officers 61’ any individual offices is

not based on facts.

11) That with segard to the statement smade in paragraph 4.11 of the OA. e

respondents beg to submit that the Asstt. Audit Offciers who are Junior to the
applicants and moved the Hon’ble Central ,\(hmmslmh\,u Tribunal and arc

continuing in Guwahahii oflice.

S 12) That with regard to the statement made i n paragraph 4.12 of the OA. the

respondents beg o state that the applicants have quoted a pouum of the aforesaid
M. S.o.(R) Yof-1
provisions of Para 5.6.1(I) of C. & A. G.° fcid& as follows: “ Fach Civil Audi
Office and Civil Accounts Office_and cach Railway Audit Officc has its own
Section Officers™ cadre except where any such office is re-organized into two or
more independent offices and so long asffie cadre is not separated for the offices
into. which it has been re-organized. In the instant case, attempt is now being
made to separate the Group- ‘B cadres in the Audit Offices of the N. . Region.
Morcover, the applicants all of whom are Assistant Audit Officers were promaoied
to the Grade from a common scniority list of Section Officers helonging to
different offices. Thus the respondents further beg to state that to cater to the

requirement of deficit offices, transfers were made from other oflices.

13) That with regard (o the statement made in paragraph 413 of the OA. the

respondents denving the contentions made therein beg o submit that there was no

distinet individual Section Officers cadre of the four offices as claimed by the

applicants. There was only a common cadie Seetion Otfices in the Audit. Otfices
Sl b b Reoon tor which a combined seniority list was maintained through a

Gradation st which was published by the cadre controlling i.e. the offices of the
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Pr. Accountant General (Andit), Meghalaya, ctc., Shillong and sent to all the
Audit offices of the N. E. Region for information and necessary action of the
officers whose names have been incorporated there. The repatiiation of the
Section Officers to their place of origin afier 12 months/18 months does -nof in
any way prove that there is no common cadre. Generally with the announcement
of the $.0.G. Exam results, Sr. Audit(n's./,ﬁudi!o/rs, efc. are i)f()lllt)lcd as Section
Officers and posted to the deficit offices to facilitate repatriated of the Section
Officers who have alrcady completed 12 months/18 months. Repatriation of these
officers to their place of origin in (he aforesaid manner does not in any was prove

.

that there 1s no common cadre.

14) That with regard to the slatement made in paragraph 4.14 of the AQ, the

5y .2 respondents deny the contentions made therein and beg to submit that there exists

aﬂ‘_ buge vacancies in the cadre of Assistant Audit Officers and Section Officers. If all

the op'tees for Guwahali office were posted to Guwahnli‘/of the Accountant

- mamaesg (-(General, Nagaland, Kohima will stop Iumlwmng and the newlv crealed offices of

LA

the Accountant General, Mizoram and Arunachal Pradesh will not be able to start

functioning. Thus under compelling circumstances, the office of t_hc Comptroller

Tand Auditor General of India had decided that to start with, each individual office

e will run with required strength. This has no way affected the scheme of sepacation

of cadres and that reason it was not felt necessary to cancel the potion already
ckcro_ised. The Comptroller and Auditor General of India has defined required
strength as sanctioned strength minus vacancies proportionately distributed. 1 is
not understood why the applicants are insisting on this point. Thercfore, the
contention of the applicants that the new term required strength is nof in

conformity with the existing norng is not based on factual position.

13) That with regard 1o the statement made in paragraph 4.15 of the OA, the
respondents beg to relv and refer upon the statements made above and do not
make anyv further comment. |

16) That with regard (o the statemient wade v paragraph 4.16 of the OA. the
respondents deny the contentions made thevein and beg, o state that reply to
Association letter  was  furnished to the Cencral  Sceretary.  Civil Audit

/\.&‘S(x;ialion. Assistant Audit Officers! Scelion Officers vide this OfYice letter No.
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Estt-1/1-51/2005-06/669  dated  31/05/2006 and the General Secrctary on
31.5.2006 reccived the same. ot

17) That with regard to the statement made in paragraph 4.17 of the OA, the
“respondents beg o submit that in the interest of public service, this on'ble
Inbunal may kindly congider no! o i o0 the transter posting of {he

applicants.

18) That with regard to the statement made in paragraph 4.18 of the OA, the
tespondents beg (o submit that the stay orders issued in respeet of various

applicants may kindly be vacated by the Hon bie Tribunal.

-IS)Ihat wuh regard to the statement made in paragraph 4.19 of the 0OA, the

1cspomlcnts beg to submit that since the matter relates to Accounts Strcam, this

oﬂ ice has no comments (o ofier,

20) That with regard (0 the statement made in paragraph 4.20 of the OA, the

respondents beg to submit that the applicants have been permanently allocated to
he office of the Pr. Accountant General {Audit), '\qs.un Guwahati office.
However, this Yon'ble Tribunal bad allowed the ; Junior AA( )s of Guwahati oflice
who were iransferred on dcpuialnoﬁn to other deficit offices 10 stav in Guwahati,
Comnsequent upon the Hon bic Tribunal’s order veferred 1o above. allisome of the
applicants mav be transferred on deputation to the (lclicil offices 1o keep these
offcials functional. l*wm the pre-cmptive application of the applicants it s
evident that lhu public service for which the Government servanls are recruiled

must have not i)gu'rcd m their mind.

28 That with regard 1o the statement made i paragraph 421 of fhe OA, the
respondents beg to state that had this Hon bl Tribunal not granied anv stav to lm
rrier A AOS aoqinet the ardere of transfor on dy Patation. the applicanis would not

Ao rtepeocd osransf e on deputation‘tour 1o the deficit ollices 0 keep them

functional.
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<3y bt with regard fo the statement made in paragraph 4.22 of the OA. the
respondents beg o submit that in view of what has been submilted m the

preceding paragraphs there is no further submission (o be made.

i
e 23)That with regard to the statement made in paragraph 4.23 of the OA, the

respondents beg to state that the respondents have already stated the reasons for

their continuance in Guwahati office. Thus there is nothing to add further.

24) That with regard to the statement made in pavagraph 4.24 of the QA, the
respondents have already stated in reply (o paragraph 4.20. the rcasons for

contintance and there is nothing to add! ‘

25) That with regard to the statement made in paragraph. 425 of the OA. the
respondents beg to state that in the exigencies of public services, the applicants

may allowed to be posted on deputation/tour basis 1o the deficit offices.

26) That with regard fo the statement made in paragraph 5.1 of the OA. the

respondents beg to ofter no comment.

27) That with regard 1o the statement made in paragraph 5.2 of the OA, the
respondents beg 10 submit that the applicants are alrcady permancntly allocated to
the office of the Pr. Accountant General (Audit). Assam, Guwahati and if this
Hon’ble Tribunal had not granted stay {o the iunior AAQs against their orders of
transfer, there would not have zm'y conlemplaiion to post them on deputation/spur

hasis to (he deficit offices.

28) That with yegard to the stalement made in paragraph 5.2 of the OA. the
respondents beg to submit that as already stated. (he concept of requived strenpth
is not a \?aguu or abstract terms. The concept was brought into force because of
the existence of huge vacancy in the common cadres of Assistant Audit Offices

and Scction Officers.

29y That with vegard to the stafement made in paragraph 5.4 of the OA. the

respondents  beg to stafe that itis nol corree! 1o state that the surplus staft were
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~ kept out of their allotted cadre. The officers will be borne in the cadre of their first

option place. Temporarily they will be placed on deputation (o other deficit
offices. Thus there will be no réveggsion to the concept of common cadre.

AN That with regard to the statement made in paragraph 5.5 of the OA. the

ioselon white denying the contentions made therein beg to state that the there

is commen cadre and the concept of basc office is not based on factual posttion,

3Dy That with regard to the statement made in paragraph 5.6 of the OA, the
respondents beg to submit that in view of what -has heen stated against paragraph

4.1+, there is no further submission to be made.

32y Phat with regard (o the statement made in paragraph 5.7 of the -OA, the
respondents while denving the contentions made therein beg 1o state that in view
of what is stated in the earlier paragraphs, the TTon'ble Tribunal may be pleased to

dismiss the application with cost.

33) That with regard to (he statement made in patagraph 6 of the respondents beg (o
submit that since the applicants bave not cxhausted all the official channel glor

redressal of their grievances, this application should be rejected ad-initio.

34) That with regard 10 the stalement made in paragraph 7 of the OA, the respondents
beg 1o offer no comment.

335) That with regard (0 . the statement made in paragraph 8.1 of the OA. (he
respondents beg to state that under the compelling circumstances the respondents
are contemplating to transfer the applicant to the deficit offices. 1£ however, the
Juniors are available for ransfer on deputationftour basis to the deficit offices the

applicants will not be disturbed.

36)That with regard to the slatement made in paragraph 8.2 of the OA Sthe

#espomdents kepto—strtethrgd] the respondents hep o state that in view of whal has

been stated in the foregoing paragraphs there is nothing further to add.
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37) That with regard to the statement made in paragraph 8.3 of the OA. the
respondents beg to submit that 1o curve (he tendency of filing such frivolous
applications, the Honble Tribunal may kindly dismiss the same with cost. .

38) That with regard to the statement made in paragraph 9 of the OA, the
respondents pray before the Tlon’ble Tribunal that the Honble Tribunal mav be
pleascd to allow the applicants to transfcr temporarily Gl finalization of the cases

pending before the THon'ble Tribunal.



